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[Shri Jawaharla] Nehru.] almost, If I may
say so, as a condition that a Judge of the
Supreme Court will only take this up if his
future advice is not subjected to public dis-
cussion in Parliament or elsewhere. Ho made
that almost a condition. It is not normal for a
Supreme Court Judge to take up this kind of
work, but as a matter of public duty he will do
so, but he does not want to have a Supreme
Court Judge's opinion, etc., subjected to this
kind of discussion.

Official Languages

SHHI M. S. GURUPADA SWAMY (Mysore)
Sir, T would like to know from the Primg
Minister whether a prima facie case has beer
made out in the note by the Attorney-General in
regard to Mr. Malaviya which requires thg
institution of a further enquiry. Secondly, 1
would like to know in what way it is considered
that the i suggestions made by the Chief Justicg
of India in regard to the enquiry should not bg
discussed by the Houses of Parliament. Whethet
this position is acceptable to the Prime Minister
or to the House I do not know, but I feel that it
has to be made clear to the Chief Justice of the
Supreme Court that this matter has to be
discussed in both Houses of Parliament. Wg
cannot be denied this right.

MR. CHAIRMAN: The matter can be
discussed but not his advice.

SHri JAWAHARLAL NEHRU: May I
point out that I do not quite agree with the
hon. Member? I am asking for some help and
advice, whether it was from the Attorney-
General or from a Judge of the Supreme
Court, and it will be his advice to me. It is for
me, having regard to all the circumstances, to
consider—and the circumstances include the
wishes of the person giving that advice—
whether that should be published or placed on
the Table of the House or not. Of course the
conclusion I shall place. Essentially as Prime
Minister I am responsible for what should be
done in regard to this matter, and these are
advices of very eminent people, whose
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advices I am supposed to accept; that will be
given to me. So, I do not agree to any kind of
assurance that 1 shall place those papers when
they come to me on the Table of the House

SHri B. D. KHOBARAGADE
(Maharashtra): Sir, one question I should like
to ask.

MR. CHAIRMAN; That should be
enough.

MESSAGES FROM THE LOK SABHA

I. THE COMPULSORY DEPOSIT SCHEME
BiLL, 1963

I1. THE GOVERNMENT OK UNION TERRI-
TORIES BILL, 1963

SECRETARY: Sir, I have to report to the
House the following Messages received from
the Lok Sabha, signed by the Secretary of the
Lok Sabha :—

"In accordance with the provisions of
Rule 96 of the Rules of Procedure and
Conduct of Business in Lok Sabha, I am
directed to enclose herewith a copy of the
Compulsory Deposit Scheme Bill, 1963, as
passed by Lok Sabha at its sitting held on
the 30th April, 1963."

II

"In accordance with the nrnvisions
of Rule 96 of the Rules of Procedure
and Conduct of Business in lok
Sabha, I am directed to enclose here
with a copy of the Government or
Union Territories Bill, 1963. as
passed by Lok Sabha at its sitting held on
the 4th May. 1963."

Sir, I beg to lay a copy of each of the Bills
on the Table.

THE OFFICIAL LANGUAGES BILL,
1963—continued

MR. CHAIRMAN: We shall now proceed
to legislative business. I call upon the Home
Minister.
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SHRI K. SANTHANAM (Madras): Sir,
before the Home Minister replies, there is
only one point which I want to ask so that he
may reply to that also. I will not take more
than hair a minute.

MR. CHAIRMAN: Already we have taken
17 hours over this.

SHRI K. SANTHANAM,; If you are angry,
Sir, then I shall sit down.

MR, CHAIRMAN:
angry.

SHRI K. SANTHANAM: I have never tried
to waste the time of the House at all. I make
only points. If you do not want me to make
the point, then I shall sit down.

MR. CHAIRMAN: What is your point?

SHRI K. SANTHANAM; The only point I
want to raise is in regard to clause 4. The
scope of enquiry of this Committee is
fundamentally different from the scope of
enquiry of the language Commission of article
344. Therefore, 1 presume that the Govern-
ment considered the scope of the enquiry and
felt that it will not be possible for the
Committee to consider any restriction on the
use of English as it has been envisaged in
article 344. I want to make that clear because
it was made clear by the Minister of State that
so long as Parliament does not change it and
clause 3 remains, Government will not have
the power to restrict the use of English for any
purpose, and I want to make sure that this
Committee also will not have the power to
restrict the use of English.

THE MINISTER ofF STATE IN THE
MINISTRY oF HOME AFFAIRS (SHRIR. M.
HAJARNAVIS) As I read the Bill, no
individual shall be deprived of his right to use
English if he so wishes instead of Hindi, under
clause 3.

SHrr K. SANTHANAM: It is in the
records. I had the report only this morning. I
asked him three times whether ;"ie
Government will have the power to restrict
the use of English, and three times he said
that it will not. have the power. It is there in
the Tecord.

I am not at all
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SHRI R. M. HAJARNAVIS: What . I then
said was, and what I now also say is, this. With
regard to the choice of using either Hindi or
English, it is for the individual user to choose hi
1 medium of communication, and it is not
within the power of any one to deprive him of
his freedom to choose either Hindi or English.
This is what I said yesterday. This is what I say
even today.

THE MINISTER OF HOME
AFFAIRS (SHHI LAL BAHADUR): Sir, a
number of amendments were moved to clause
4, and I shall refer to a few of them. I need
not quote the various amendments or read
them out, but in a general way I shall refer to
the points made out here.

Some of the amendments suggested that the
period of ten years provided in clause 4 should
be increased. There was an amendment, I think
from Shri Gurupada Swamy, that it should be
increased to twenty years. There was another
amendment which suggested that it should be
increased to twenty-five years. So, it seems
that even amongst the Members of the
opposition there is no agreement, but I can
quit© appreciate the difficulty because in the
matter of fixing any such period in regard to
these matters, one cannot be quite sure as to
what the period should be. It is difficult to
convince them that ten years are the right time
limit. Similarly I think it would not be very
easy for Mr. Gurupada Swamy to convince me
that twenty years would be the right period.
There is some arbitrariness involved in this
matter whenever a period is fixed. So, I think
that this period of ten years is quite reasonable,
because what is the purpose? Ten years would
be a fairly reasonable period to review the pro-
gress made, as has been mentioned in clause 4,
and if you wish to extend the period, what
would be the result? It will create some kind of
complacency in us. What would be the
recommendation and what would be accepted
by the President is a different matter. But the
point is that if we accept the principle of the
progressive use of Hindi in the years to come,
then some
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[Shri Lai Bahadur.] steps have to be taken
and I think ten years would 'be a reasonable
period to consider, to review, the actual pro-
gress made, and to consider other matters
relating to the same. So, I do not want the
officials also to sleep over tjhe matter. If we
fix a period of 25 years or 20 years, my fear is
that for a long time to come no definite step
would be taken in regard to the use of Hindi.
It may be, as I said, done voluntarily and it
will be done. Still, some positive, constructive
steps have to be taken.

In the same connection, may I refer to what
Mr. Santhanam said? I do not entirely agree
that no restrictions could be imposed on
English in any branch of administration or in a
limited field of administration. But it can be
easily combined with what my colleague, Mr.
Hajarnavis, has said. Even today in small
sections and branches we are making some
experiments. Long before this Bill was
considered or was placed before this House or
before the Cabinet, we were just making a
small experiment in small branches where
Hindi could be used as far as possible for the
purposes in that particular department or
branch of activity. But we have been very
careful in this matter that if any official work-
ing in that department did not know Hindi, he
will not be placed in any embarrassment. It is
therefore that Mr. Hajarnavis said that there
would be complete freedom to the user to use
any language he likes, either Hindi or English.
A T said, it would be so in the programme of
our progressive use of Hindi. We can, or any
department can, suggest that in an office
which has, say, about thirty people working in
it, an experiment might be made that in that
particular branch of work Hindi may be tried
giving absolute freedom to the individual
official working in that department.

SHRI K. SANTHANAM; May I know how
it is possible? Out of the thirty officials, if ten
officials function in English, how can you
make it exclusive for all the thirty officials in
that department?
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SHRI LAL BAHADUR: Ten will be writing
in English. Then it will be the work of the
department to translate it into Hindi. It will
not be the work of the English-knowing
official, but it would be the work of the
department to translate it and then send it on
to another official who knows English. I might
inform Mr. Santhanam that in the year 1949 1
had passed an order on these lines; not here at
the Centre, I was then in U.P. But I had taken
enough precaution not to create any dilliculty.
My Home Secretary there did not know Hindi
but he tried to sign the file at least in Hindi
and write down his notes in English. I do not
say that it should be done or it has to be done
on a big scale but I do not want to rule it out
completely, of course, without causing any
embarrassment or any inconvenience to each,
and every officer. That is the point.

Then, I might also just add that this period
will not be of ten years but it would be of
twelve years—it has to be remembered—
because as-from 1965 it will be ten years. Now
witti these two years more, which still remain,
they will also have to be combined with it. So
a Committee will have to be set up or will be
set up after twelve years, after the expiration
of this period. That is, when actually twelve
years have expired, only then will it be set up.
Well, it may not be absolutely essential.
Perhaps, the Kaja of Bilaspur said something
about it that it should be—I do not know
before or .

SHRI ANAND CHAND
Pradesh): At t>he expiration.

SHRI LAL BAHADUR: At the expiration?
Well, if it is 'after the expiraton, there is some
sense in that. It may not be absolutely essen-
tial to set up a Committee at all. Just as a
hypothetical case I am suggesting. Suppose
twelve years later Parliament feels or the
Committee of Members of Parliament feels
that enough progress has been made and that
no further review is necessary. Suppose it is
felt like that;

(Himachal
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well, it may not be necessary ait all ; to appoint a
Committee. And if you make it just at the
expiration of ten years, I do not want it but
suppose there is some special situation in the
country; suppose an emergency arises. We may
not then consider it advisable to set up the
Committee. It would be subject to the approval
of Parliament. I think Parliament will give its
approval about which I have no doubt. Bill these
are, I mean, various matters. I do not want to

Official Languages

SHRI AN AND CHAND: May I clarify the
point? What my suggestion is that it is not only
that the term 'after the expiration of ten ' years'
is vague but there is the other wording also that
is used in the same section and that is that the
'President may appoint'. What I have suggested
in my amendment is that at the expiration of ten
years, the President shall appoint a Committee.
Now, if the hon. Home Minister feels that there
might be conditions on account of which the
appointment of the Committee at a particular
stage is undesirable, then the word 'may' may be
added because there should be no doubt about it.
As he himself said, it is twelve years from now
though it is shown as ten years, and the
Committee shall be appointed. It is his intention.
But if for certain reasons the Committee is not
to be appointed, for other considerations, I am
quite prepared to say that the President 'may'
appoint so that it would read that 'at the
expiration of ten years the President may
appoint'. And if the position is intact and.it....

SHRI LAL BAHADUR: I follow the hon.
Member. 1 am merely touching it
academically. We should take it for granted
that a Committee will be appointed after ten
yeafrs. Well, I am sorry went into legal
quibblings. I should leave it to my hon.
colleague, Mr. Hajarnavis. But the hon.
Member has perhaps got an older copy of the
Bill. There is no mention of the word
'President' there, that the 'President  may
appoint a
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Committee'. It is not mentioned here
at all. No, he need not feel embar
rassed. Formerly when the Bill was
drafted, it was put in that "the Presi

"

dent may appoint a Committee
We found that the language was a bit
confusing in this form, namely, 'that the
President may appoint a Committee whose
Members shall be elected by both Houses of
Parliament' was not at all clear, I mean, it did
create confusion. The Members of the
Committee will be elected by Parliament and
so how can the President appoint that
Committee? So we have changed the
construction and now the Bill clause reads
like this:

12 NooN

" ---- there shall be constituted a
Committee on Official Language, on a
resolution to that effect being moved in
either Hous'a of Parliament with the
previous sanction of the President and
passed by both Houses."

Therefore there will have to be a motion by
the Minister concerned for the appointment of
this Committee, and the Committee will then
be appointed of course, but the motion will
have to be made with the approval and
consent of the President. That is the position.

SHRI ANAND CHAND: .1 am sorry; I now
stand corrected. I asked for a copy and the
Secretariat supplied me with one and it seems
now that it was an old edition.

SHRI LAL BAHADUR: Then, Sir, it was
suggested that there should be ten Members
from the non-Hindi speaking areas on this
Committee— there are some amendments.
Well, I have already explained the position
fully, while replying to the debate, that this
Committee will be elected on the basis of the
single transferable vote, and we have done
that only with a view to giving representation
to all the States, to all the different viewpoints
held by different sections
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[Shri Lai Bahadur.] of Members, and as
such I do not know why there should be
shown such kind of distrust, as is obvious
from the amendments moved. In fact, I had
said that in the last Parliamentary-Committee,
out of thirty Members, twenty or more
Members came from the non-Hindi speaking
areas and I believe that even in the next Com-
mittee two-thirds of the Members will be from
the non-Hindi speaking areas, and the rest will
be from the Hindi-speaking areas. Therefore,
the non-Hindi speaking areas will have a size-
able majority over the Hindi-speaking areas.
Now you will have the majority and it would
be for the majority to convince the minority.
The Hindi-speaking people or Members will
be in a minority. So there should be no ques-
tion of any kind of suspicion or distrust in this
regard. What is provided for in clause 4 of the
Bill is perfectly all right.

Official Languages

I am surprised, Sir, that Bhupesh Guptaji—
iperhaps there is an amendment—said that it
should be clearly provided for in clause 4 that
the report will be discussed in Parliament, in
the Rajya Sabha to which he belongs.

SHrRI BHUPESH GUPTA (West Bengal):
Both Houses.

SHRI LAL BAHADUR: Both Houses; I am
thankful he has so much consideration for the
other House as well. But I do not see any
necessity

SHRI BHUPESH GUPTA: You came first to
this House, Rajya Sabha— you may
remember it—and then promoted to that
House.

SHRI LAL BAHADUR: Therefore I love
and like both the Houses; I do not make any
distinction between one and the other. Mr.
Bhupesh Gupta is exceedingly zealous of the
rights of this House; of course he should be
zealous of his own rights, but why should he
envy the other House in any shape or form?
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SHRI BHUPESH GUPTA: No, no. I say we
have produced people like that from this
House.

SHRI LAL BAHADUR: But I wanted to tell
Shri Bhupesh Gupta and the House that I
myself moved an amendment in the other
House suggesting that it shall be the duty of
the Committee to review the progress made,
etc. and submit a report to the President
making recommendations thereon and the
President shall cause the report to be laid Be-
fore each House of Parliament, etc. It was not
there before, in the first draft, and, as I said, I
myself moved that the President shall cause
the report to be laid on the Table of both
Houses. Thus I made my intention absolutely
clear. And since the report is placed on the
Table of the House, it is open, Sir, with your
permission— if you will allow—to have a
discussion on that report, and I know, Sir, you
are so generous; you will never refuse a
discussion on any such report, a report of this
kind which would be of such vital importance,
and Shri Bhupesh Gupta should not bother at
all. He starts discussion on matters which are
absolutely unrelated to anything, and only the
other day, Sir, while no paper was laid on the
Table of the House, he censured the Gov-
ernment, if I might use that word, censured
the Government as a whole that this report
was a report .

SHrRI BHUPESH GUPTA: I never accused
you.

Surt LAL BAHADUR: And he did not
allow me to say a word. We had deliberately
taken a decision not to place the first part of
the report on the Table of the House because
further enquiries were to be made in order to
prosecute the persons if there was a prima
facie case. That was why we deliberately did
it and we are exceedingly sorry that the
leakage took place, and it is just possible that
the parties concerned might take advantage of
it. So I need not go into that further, but I
merely wanted to refer how Shri
Bhupesh
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Gupta is powerful enough to raise questions
on matters, as I said, unrelated, in regard to
which no paper is even laid on the Table of
the House. So he should have no doubt in his
capacity to raise any matter whenever he
likes.

Surt BHUPESH GUPTA: I will not be
here after ten years.

SHRI LAL BAHADUR: . I might assure
him and the House that there is absolutely no
doubt that the report submitted by the
Members of the Committee of Parliament will
definitely be laid on the Table of the House
and it can be discussed in both Houses of
Parliament.

MR. CHAIRMAN: 1 hope he won't have
that paper in advance.

SHrRI BHUPESH GUPTA: Necessitating
enquiry immediately after that.

SHRI LAL BAHADUR: Then Shri-mati
Maya Devi Chettry put forward an amendment
suggesting that some representatives of the
linguistic minorities might also be made
Members of this Committee. Sir, she was not
quite clear. There are many many linguistic
minorities in this country, especially round
about the borders of different States. For
example, in Madras there are linguistic
minorities speaking Telugu or Kannada. Simi-
larly, in Assam there are Bengali-speaking
minorities and tribals, and especially because
of the reorganisation of States a special
situation arose and the States Reorganisation
Commission made specific recommendations
as to how to deal with the situation, especially
in regard to the difficulties which linguistic
minorities may have to face. So if she is
referring to that, I can only -tell her that we
have taken various steps during the last year
and a half to give necessary relief to the
linguistic minorities. | In the Central
Government we have the Commissioner for
Linguistic Minorities, who goes round to
different States, meets those people and tries
to know their difficulties. Then the
Commissioner submits his report to

180 RS—2.
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the President and the report is placed on the
Table of both Houses and is discussed in both
Houses. So Parliament has enough and ample
opportunity to express its views. And then we
take up the matter with the State
Governments. Besides that, Sir, recently in
accordance with the resolutions of the
National Integration Conference and the
recommendations of the National Integration
Council we have held several meetings and, in
fact, every Chief Minister has taken it upon
himself to carry out the decisions of the
National Integration Council and the advice
'tendered by the Government of India. So I
do not think, Sir, there will be any special
difficulty in regard to the linguistic minorities,
and if we go on adding members in this
manner, I have no doubt there will be so much
duplication. We will have to have perhaps two
members from the same area, and it might
create confusion also. In so far as Nepali is
concerned, the Nepali-speaking people in
Darjeeling had some difficulties before, but
now the Bengal Legislative Assembly has
passed a law, and Nepali at the district level is
now being freely used as I mentioned about
Bengali being freely used in Cachar in Assam
district. So these problems we could discuss
separately, and at other levels. I do fully
appreciate some of her doubts, but I am quite
sure she can take it up at other levels, and the
matter could be solved".

SHRIMATI MAYA DEVI CHETTRY (West
Bengal): My amendment was not related to the
14 languages which are in the Constitution.
My amendment refars to the other languages
not in the Constitution and to the linguistic
minority communities speaking them. That
was my amendment. There are so many
linguistic minorities in the country and their
languages do not come under the 14 languages
incorporated in the Constitution. I am speaking
of those languages and those linguistic minori-
ties whose languages are not covered in the
Constitution.
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SHRI LAL BAHADUR: I can somewhat
understand that. But there will be many such
languages. It is not a question of one or two
languages. There are the hill tribes in Assam
who speak a number of languages.

SHRIMATI MAYA DEVI CHETTRY: They
may not be languages. There may be so many
dialects. What I mean to say is that from the
linguistic minorities there may be so many
Members here in Parliament. Among these 30
Members of the Parliamentary Committee,
have two from the linguistic minorities. That
is wlhat I meant.

SHRI LAL BAHADUR: The hon. Member
has to realise that I am not talking of dialects.
There are languages also. And amongst hill
tribes there are many dialects, but there are a
few main languages, in Bihar, in Assam. If we
take the hill tribes, they do not insist their
dialects to be used, but they do want that some
of their main languages should be given an
opportunity to flourish and to grow, and they
want that the same language should be used at
the district level fcr administrative purposes.
So it is not a question of any one language but
there will be many such languages and as |
said, Sir, it would be exceedingly difficult to
give representation to all of them on this
Committee.

Official Languages

She is also not quite correct when she says
that there are no Members in Parliament who
will be from those areas and who speak those
languages. There are Members in the Lok
Sabha who have been elected from Assam and
belong to hill tribes. (Interruption). Anyhow, I
have made my position clear and I cannot
clarify it further.

Sir, a good deal of discussion took place
about the report being considered in the State
Legislatures. I do not know, Sir, if I should
repeat all that I had said. I have personally no
objection to the report being discussed in the
State Legislatures. I made it
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quite clear in the beginning itself. Of course, it
would be entirely in the discretion of the State
Government to decide as to whether they
should place it before the State Legislature or
not. If they do so there is no bar. But if they
do not do so, why should we compel them to
place it and discuss it in the State Legislature?

SHri BHUPESH GUPTA: They should
consult the Opposition.

SHRI LAL BAHADUR: But Mr. Bhupesh
Gupta will come to know the view of the State
even when the report is not considered in the
State Legislature. He has his own party, and a
fairly strijng party, I believe, through which
he can know so many things. But I do not
deny the fact that the report could be
discussed and my impression is that it would
be discussed in the State Legislature. It is not
absolutely necessary to provide it here in
clause 4 itself.

SHRI M. RUTHNASWAMY
(Madras): May I ask, Sir, whether it would
not be a matter of privilege of Parliament if
the report made by a Committee of
Parliament, submitted to Parliament, is to be
considered by State Legislatures?

SHRI A. B. VAJPAYEE (Uttar Pradesh):
No privilege is involved.

SHRI LAL BAHADUR: That is why we
have taken adequate care not to mention
anything about State Legislatures in the Bill.
However, as 1 said, this matter could be
discussed. And, as I said, the other day, it was
discussed in two Legislative Assemblies— the
last report of the Parliamentary Committee.
But the other State Governments did not
consider it advisable to discuss the report in
the State Legislatures.

There was a suggestion, Sir, that if three-
fourths of the State Legislatures reject the
report, it should be thrown out by the
President or it should not be accepted by the
President, something on those Unes.
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SHrRi BHUPESH GUPTA: You have |
misunderstood. What I said was that . the
President's direction should come after the State
Legislatures have considered the report. I said
that the President should issue no directive or
direction which are in a positive way contrary to
the opinion expressed by three-fourths of the
State Legislature. Suppose on an issue no
opinion has been expressed. On that the Presi-
dent can give his direction, whatever he likes.
But suppose! on an issue some opinion has been
expressed in the State Legislature, and there
three-fourths of the State Legislature have given
a particular opinion. In such a case it would not
be open to the President to issue directions
contrary, to the opinion expressed in the State. I
thought that they would be in conformity with
the assurance given by the Prime Minister.

[THE DEPUTY CHAIRMAN in the Chair.]

SHRI LAL BAHADUR: Naturally, the
views expressed by the State Legislature, or
three-fourths of its Members will have its
own weight while the President is making
recommendations on the report. But to make
any specific provision in the Bill here, I do
not think would be advisable.

A second reason for my not accepting this
is this, that in regard to certain national
matters of policy, it is only the President who
can take a final decision. We cannot leave it to
the State Governments to be entirely guided
by the representatives of the State on matters
which are of vital importance in the sense that
the integrity of the country has to be main-
tained. Where there may be a fear of some
kind of chaos being created, it should be
entirely the responsibility of the Centre and
the President to take the final decision. What I
mean to say is this that it is possible—I do not
want to accuse any State. But, for example,
take my own State. It is very easy for them to
suggest that Hindi should be immediately
intro-
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duced in the Union Government Similarly,
perhaps the hon. Member's own State might
advise that Bengali should be immediately
introduced in the Union Government for their
use,

SuHI BHUPESH GUPTA: My State cannot
do it. It is prevented by the Constitution.

SHRI LAL BAHADUR: But there is no bar
to making any recommendation. I am not
saying that they will pass a resolution and we
have to abide by it. But the report will have
it* own weight, Mr. Bhupesh Gupta should
remember.

SHRI P. A. SOLOMON (Kerala): You are
underlining Bengal.

SHrRI BHUPESH GUPTA: So it is easier
for the State Government to patronise or to
support their own regional language in their
own sphere.

SHRI LAL BAHADUR: They can even say
"All the fourteen languages". For example,
Mr. Annadurai said the other day, or perhaps
some Member in the Lok Sabha of the
D.M.K. said that all the fourteen languages
should be made the official languages of the
Union. We are brainy enough to consider
various matters and to give various
suggestions. So it is not impossible for a State
Government to make a report on those lines.
But 1 do not say that they will do it.

SHr1 BHUPESH GUPTA: That would be
out of order.

SHRI LAL BAHADUR: Recommendation
canot be out of order. Recommendation will
have to be considered though we may reject it.
What I want to emphasise is the fact that it is
essential that this matter should be considered
and considered finally only at the level of the
President and at the level of the Central
Government. We  cannot  shirk  our
responsibility in this regard. We will have to
cany the whole country with us, and it is
essential that we maintain and preserve the
unity and solidarity of the country.
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[Shri Lai Bahadur.]

Madam, I have taken much time. I shall say
only a few words about what Dinkarji said
and a word about what Vajpayeeji said.
Dinkarji said that I equated him with Shri
Annadurai. I never wanted to equate Dinkarji
with Shri Annadurai on the question of the
unity of the country. I know the views of Shri
Dinkar fully. He holds clear and categorical
views on the matter. But what I had meant
was that there was on the one side the extreme
view taken by Mr. Annadurai and On the
other hand Dinkarji said that what Seth
Govind Das had said was right and his views
should prevail, his views should be
implemented. When he said that . .
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qE FNIT )

SHRI LAL BAHADUR: He coupled Seth
Govind Das with Mr. Frank Anthony. Then I
have nothing further to say. I had only said
that Dinkarji also expressed some extreme
views and Mr. Annadurai did the same thing.
I had said in that way but I do not want to add
anything further. I am glad Dinkarji has
clarified the position but in regard to his
suggestion that a Committee should be
appointed, I agree with him. It should be left
to the Government to decide as to what kind
of a Committee it should be and how it should
be constituted. It is advisable that there should
be some Committee to draw up a programme
of work. We have some programme of work
already. We have before us the difficulty of
implementing that programme. I fully realise
my responsibility when this Bill has been
approved by this House as to what we have to
do in regard to the progressive use of Hindi. It
is an exceedingly difficult task to achieve.
Whatever steps

I or the Government might take, might create
some misunderstandings or misapprehensions
in the minds of the people living in the non-
Hindi areas. So we must be extra careful but
we must be steady in our pace, we must go
ahead. I have no doubt in that matter but as
regards the suggestion by Dinkarji that there
should be a Committee, ag I said it was sug-
gested by a prominent Member ol Tamilnad or
some others that it should be a Committee
constituted of Members from the different
areas. It was a good suggestion. We will think
over it but I am not much enamoured of a
Committee of Members of Parliament to be
appointed in this regard because it will be a
matter of day-today work. It will have to be
considered too as to why the Members of
Parliament only should be on that Committee.
However .

SHri BHUPESH GUPTA; Are tney
excluded?

SHRI LAL BAHADUR: They need not be
excluded, nor it should only be a Committee
of Members of Parliament. I shall certainly
think over it and take some decision.

Shri Vajpayee said that I spoke in Hindi
first on the first occasion. It is true and my
love for Hindi i still the same but I shall
accept one thing. I have not changed in my
views on any matter since I came from UP. to
the Parliament but I must accept one thing that
I had to change my view3 in regard to the
language problem when I came here. The
wider picture of the country was much clearer
before me here in Delhi than what it was in
Lucknow.

SHRI BHUPESH GUPTA; A, It should be.

SHri LAL BAHADUR: But it has to be
accepted—perhaps  Shri  Vajpayeejl — will
accept—that I want to serve Hindi now in a
much wider context. In UP. I was restricted to
the State of U.P. Now I want to help in the
growth ,nd expansion of Hindi throughout the j
country.  Therefore I am trying to
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.serve Hindi in a much better way, in a much
wider area and I feel completely satisfied over
it. However it is not myself alone who speaks
in English. Even Mr. Vajpayee, the biggest
exponent of Hindi, often speaks in English.

AN HoN. MEMBER: In good English.

SHEI LAL BAHADUR; Yes, in very good
English indeed, much better than my
English, I admit entirely. Butthereis a
proverb in Hindi—

WA 77 & 1 T 9T 5 T AT |

ot Qo dto FrWGA : HIT HA Fl
FATTAT 92T |

A1 AR AFET : qAA 4E 5 qE
qredfr st & faw 9 o =7 Wy ar
§ I9T |7 FE |

I shall not say anything more about direct
action. I was surprised that in spite of my
earnest appeal to the House and especially to
Mr. Annadurai and his Party, that no direct
action should be resorted to, Shri Bhupesh
Gupta felt it advisable to suggest that it was
not possible for him to accept .

SHrR1 BHUPESH GUPTA: Please do not
misunderstand me. I said in the context of my
suggestion the matter should be discussed in
the State Legislatures. There I said if you
close the avenues of public discussion and
debate over matters like this, people will be
left with going out in the streets and
demonstrating and all that. Whether you call it
direct action, I do not know, but that is what I
meant. This is what I said. I am not
threatening you with direct action. I am
subjected to your action.

SHRI LAL BAHADUR; I am glad that Tor
the first time he has spoken like a Minister.

Surt  BHUPESH GUPTA: Is it a
compliment or a denunciation?

SHrRI LAL BAHADUR: I do not want to
take more time but I must again emphasise
the fact that it would be indeed most
unfortunate if this matter,
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the question of language, which Is so vital
and important for us, vital and important for
the unity of the country, tor the complete
integration of the country, is to be decided in
the streets or on the roads of any city. We
must move together and I have no doubt that
the country as a whole will accept the lead
given by this House.

THE DEPUTY CHAIRMAN; Amendments
Nos. 2 and 11.

* Amendment Nos. 2 and 11 were, by
leave, withdrawn.

THE DEPUTY CHAIRMAN; Amend, ment
No. 3. Mr. Dinkar, do you press it?

THE DEPUTY CHAIRMAN: Has he the

ste TwaTdt [z faawe - AeawE
foer % arz & ot €7 oA w1 A(TH
o g )
leave of the House to withdraw?

SoME HON. MEMBERS; No.

THE DEPUTY CHAIRMAN: All right.
The question is:

3. "That at page 2, after line 27, * the
following proviso be inserted, namely: —

"Provided that in order to achieve the
purpose, set above, the Central
Government will immediately evolve
some appropriate machinery which will
advise the Central Government on the
progressive use of Hindi in the various
branche, of the Central Government and
present periodic reports to the Houses of
Parliament on the progress of Hindi so
that by year 1975 Hindi becomes as
effective a medium of legislation and
administration as English is at present."

The motion was negatived.

*For text of amendments, see cols. 2403
and 2404 of Debate dated 6th May 1963.
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THE DEPUTY CHAIRMAN: The
question is:

10. "That at page 2, for clause 4, the

following be substituted, namely: —

'4(1) The President, before the end of
the year 1967, shall, by order, constitute
a Commission which shall consist of a
Chairman and such other members
representing the different languages
specified in the Eighth Schedule to the
Constitution of India, as the Pre-sident
may appoint and the order shall define
the procedure to be followed by the
Commission.

(2) The Commission shall make
recommendations to the President with a
view to ensuring the complete
changeover from English to Hindi for
official purposes by the expiration of the
year 1970.""

The motion was negatived.

THE DEPUTY CHAIRMAN: Amendment
No. 12.

SHRI ANAND CHAND: I beg leave to
withdraw my amendment No. 12.

*

Amendment No. 12 was, by leave,

withdrawn.

SHRI K. V. RAGHUNATHA REDDY: I
beg leave to withdraw my amendments Nos.
13 and 14.

'Amendment Nos. 13 and 14 were, by
leave, withdrawn.

THE DEPUTY CHAIRMAN: The question

is:

16. "That at page 2, I'ne; 22-23, the

words 'and the President shall cause the
report to be laid before each House of
Parliament, and sent

to all the State Governments' be
deleted."

The motion was negatived.

THE DEPUTY CHAIRMAN: The question
is:

17. "That at page 2, line 23, for
the words 'sent to all the State Gov
ernments' the words ‘'all the State
Legislatures' be substituted."

The motion was negatived.

THE DEPUTY CHAIRMAN:
* Amendment No, 19 is barred.

SHRI ANAND CHAND: Madam, mine is
not alone. There are other amendments also,
for instance there is of my friend Shri
Bhupesh Gupta. They may be taken together.
I press my amendment No. 18 for the simple
reason that I feel that along with the State
Governments, the State Legislatures should
also be consulted.

THE DEPUTY CHAIRMAN: The question
is:

18. "That at page 2, line 23, for
the words 'State Governments' the
words  'State  Legislatures for as
certaining their views on the recom
mendations of the Committee' be
substituted."

The motion was negatived.

THE DEPUTY CHAIRMAN; The question
is:
20. "That at page 2, for lines 24 to 27, the
following be substituted, namely: —

'(4) If the recommendations of the
Committee are ratified by not less than
two-thirds of the Legislatures of the non-
Hindi speaking States, the President may
issue directions in accordance with the
whole or any part of that report."

The motion was negatived.

*For text of amendments, see cols. 2405
and 2405 of Debate dated 6th May 1963.

*For text of amendments, see col. 2405

of Debate dated 6th May 1963.
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THE DEPUTY CHAIRMAN: Tne
question is:

Official Languages

21. "That at page 2, for lines 24
to 27, the following be substituted,
namely: —

'(4) On receipt of such report, the
President shall cause the report to be laid
before each House of Parliament and
shall also refer the report to the
Legislatures of all the States for
expressing their views thereon within
such period as may be specified in the
reference.

(5) The President may; after
consideration of the report referred to in
sub-section (3) and the views, if any,
expressed by the Houses of Parliament
and the State Legislatures thereon, issue
directions in accordance with the whole
or any part of that report' "

The motion was negatived.

THE DEPUTY CHAIRMAN: The
question is:

22. "That at page 2, after line 23,
the following be inserted, namely: —

'GA) In making their recom-
mendations under sub-section (3), the
committee shall have due regard to the
industrial, cultural and scientific
advancement of India, in general and to
the non-Hindi speaking areas in
particular, and also to the interest of
persons belonging to the non-Hindi
speaking areas in regard to the Public
Services."

The motion was negatived.

THE DEPUTY CHAIRMAN: The
question Is:

23. "That at page 2, lines 25.26.
for the words 'State Governments'
the words 'State Legislatures* be
substituted."

The motion was negatived.
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THE DEPUTY CHAIRMAN:
¢+Amendments Nos, 24 and 38 are barred.

The question is:

36. "That at page 2, line 8, for the
words ‘'ten years' the words twenty
years' be substituted."

The motion was negatived.

THE DEPUTY CHAIRMAN: The
question is:

37. "That at page 2, at the end of
line 23, after the words 'State Gov
ernments' the words 'for ascertain
ing the opinions of the State Legis
latures' be inserted."

The motion was negatived.

THE DEPUTY CHAIRMAN: The
question is:

39. "That at page 2, line 26 after
the word ‘'thereon' the words ‘and
after ascertaining the opinions of
both Houses of Parliament' be in
serted."

The motion urns negatived.

THEDEPUTY CHAIRMAN: The
question is:

40. "That at page 2, lines 26-27,
for the words the whole or any part
of that report' the words the opi
nions of both Houses of Parliament'
be substituted."

The motion was negatived.

THEDEPUTY CHAIRMAN: The
question is:

41. "That at page 2, after line 27,

the following proviso be inserted,
namely: —
'Provided thatno directions, contrary to

the opinions so expressed by three-fourth or

more of the State Legislatures, shall be is-
- sued."
The motion was negatived.
*For text of amendments, see col. 2407

of Debate dated 6th May 1963.
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THE DEPUTY CHAIRMAN: What 1
about your amendment, Mrs. Chettry?

SHRIMATI MAYA DEVI CHETTRY: If the
hon. Minister has got some soft corner for the
linguistic minorities, I would like to withdraw
it.

Official Languages

THE DEPUTY CHAIRMAN; The soft
corner business is over now. Are you pressing
it?

SHRIMATI MAYA DEVI CHETTRY: I

would like to withdraw it.

THE DEPUTY CHAIRMAN; Has she the
leave of the House to withdraw?

SHRI BHUPESH GUPTA: No, Madam, no.
HonN. MEMBERS: No, no.
THE DEPUTY CHAIRMAN: The question

is:

47. "That at page 2, after line 18, the
following proviso be inserted, namely: —

'Provided that of the members to be
elected to the Committee, at least two
shall he members representing minority
languages, not being any of the regional
languages or Hindi or English."

The motion was negatived.

THE DEPUTY CHAIRMAN: The question
is;

"That clause 4 part of the Bill."

The motion was adopted.
Clause 4 toas added to the Bill.

Clause 5—Authorised Hindi translation of
Central Acts, etc.

SHRI P. A. SOLOMON: Madam, I beg to
move:

4. "That at page 2,—

(i) in line 28, for the words 'A
Translation in Hindi' the words
Translations in all the languages
specified i, the Eighth  Schedule
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to the Constitution except Sanskrit' be
substituted; and

(ii) in line 34, the words 'in Hindi' be
deleted."

SHRI V. M. CHORDIA
Pradesh). Madam, I beg to move:

(Madhya

50. "That at page 2,—

(i) in line 28, for the word 'Hindi' the
word 'English' be substituted; and

(ii) in line 34, for the word 'Hindi' the
word "English" be substituted."

51. "That at page 2,—

(i) in line 36, for the word *English'
the word 'Hindi' be substituted; and

(ii) in line 38, for the word 'Hindi' the
word 'English' be substituted."

The questions were proposed.

SHRI P. A, SOLOMON; Madam, by this
amendment I want to draw the attention of the
House to the Official Language Committee's
Report which says that for the convenience of
the subordinate judiciary and the public it
would be necessary to make arrangements
also for providing translation in the official
language of the States. This, therefore, is not
the opinion expressed by myself alone but is
the recommendation of the Parliamentary
Committee that such enactments must be
translated into the official language. It would
be convenient for the States and also for the
public. I need not say much and I hope the
hon. Home Minister will take serious note of
this and accept this amendment.

oft fearmermpwrie waTenE @ity
Iurerg warem, 4 W duieT |
AT woy wrd AE § 5 o w= anr
qg AT & fF #T AW &7 TrEamr
fear s =fed a1 gosr 3T wEw
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SHRI K. SANTHANAM: This amendment
is out of order because so long as article 348
(1) is there, this is the only possible thing that
could be done. This article says that all
proceedings of thi Supreme Court and the
High Court shall be in the English language
and therefore there is no question of
translation into English. There could be
translation into Hindi only.

SHRI BHUPESH GUPTA: No, it ie not out
of order.

SHrRi R. M. HAJARNAVIS..
Parliament by law make .

Until

THE DEPUTY CHAIRMAN: Please go
on.

st fermmrpwTe ATeTa |tefeat :
¥ g faasa 2 v 99 o wrafE feeg
FFZ GAAT T W77 TAS & Tq AT
foem ot wrEw @Y, wifedEs, @,
®oq 0% e g SAET
feeg 3wz g7 fedt 1 A A 99F
g W & FreerT ¥ fag a,
FifF qgf q89 ¥ AT Tu g a@ ¥
sotfors gar & fF gt 2w & wfas
wey el ST vl o &, wrEr
wHEEnT W GrRfws wrd s
ATAT F7 8, WHAT ST ATAT 7 w7
9 § | ar o feafe § aw qaf o
qEAT TAW g I3 & T T AT
frafeeg 2w el &1 7@ o1 I8
A TG HA AT FT ZTTAGT FUET A
| W aF gW gL are o7 fgedr v
aqF AT AT AT TG AT HE AT qAF
% fad a8 %39 IAT T HEAHAT
2 o & wredo w4 St & owrder
Fear fr afe Taqs § ITHT T B
fF 7o faar & =& ¥79 II7 A1 WO
qg WHEde FC FCH AR TH
FaTE FT FE F |

-
T
| No=
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SHHI R. M. HAJARNAVIS: Madam, I
oppose the amendments because, as Mr.
Santhanam has pointed out, the hon. Member
appears to have lost sight of article 348(1)
which says:

"(b) the authoritative texts—

(i) of all Bills to be introduced or
amendments thereto to be moved in
either House ol Parliament or in the
House or either Houses of the
Legislature of a State,

(i1) of all Acts passed by Parliament

shall be in the English language."

So far, English was the language of the Bills
and English has been the language of the
enactments and till Parliament by law changes,
English shall be the language of all Acts.
Therefore, we start with the authoritative text
in English and what we must have, if we want
to change over to Hindi, is the authoritative
texts ia Hindi. That is what clause 5 provides.
The hon. Member, who has moved the
amendment, cannot by mere wish transform
the existing fact, namely, existence of the Acts
in English into Hindi and so far as translations
into the regional languages are concerned,
primarily it is the duty of the State
Legislatures and when they .introduce that
language, they will certaimly see that
translations are provided.

SHRI P. A. SOLOMON: The Official
Language Commission recommended this and
said that this must be done by the Union
Government.

SHRI R. M. HAJARNAVIS: This is only a
suggestion which may be taken into
consideration.

THE DEPUTY CHAIRMAN: The question
is:
4. "That at page 2,—

(1) in line 28, for the words 'A
Translation in Hindi' the words
Translations in all the languages



2495  Official Languages [ RAJYA SABHA ] Bill, 1963 2496
[The Deputy Chairman.] were originally enacted or Ordir nances
originally — promulgated and their

specified in the Eighth Schedule to the
Constitution  except  Sanskrit'  be
substituted; and

(i1) in line 34, the words 'In Hindi' be
deleted.”

The motion was negatived.

THE DEPUTY CHAIRMAN: The
question is:

50. "That at page 2,—

(i) in line 28, for the word 'Hindi' the
word 'English' be substituted; and

(i1) in line 34, for the word 'Hindi' the
word 'English be substituted."

The motion was negatived.
THE DEPUTY CHAIRMAN: The

question is:

51. "That at page 2,—

(1) in line 36, for the word 'English’
the word 'Hindi' be substituted; and

(i1) in line 38, for the word *Hindi' the
word "English' be substituted."
The motion was negatived.

THE DEPUTY CHAIRMAN: The
question is:

"Clause 5 stand part of the Bill."

. The motion was adopted.
Clause 5 ioas added to the Bill.

Clause 6—Authorised Hindi translation of
State Acts in certain cases

Smn BHUPESH GUPTA: Madam, I beg to
move:

42. "That at page 3, after line 10, the
following proviso be inserted, namely: —

"Provided that in the event of any
conflict between the language of the text
in which such Acts

translation in Hindi language, the natural
meaning of the former shall prevail." "

This is a very simple amendment When
you are providing for the Hindi translations to
serve as  authorised translation of all the
materials, documents, orders, ordinances, etc.
in the non-Hindi-speaking States, then you
must also bear in mind the point that there may
arise some -conflict in the Supreme Court
because of difference between the Hindi text
andi the text to the regional language in, shall
we say, Tamil or Bengali. What  would
happen in such a case? We are passing
through a transition and so I think that
the natural meaning of the language in which
the Act was originally passed or the
ordinance promulgated should prevail. You
may ask, why should we foresee any conflict
between the Hindi translation and the
regional languages? They have their
affinities but they have, at the same time, also
got certain divergence. A particular word, in
translation may not convey the same sense as is
done by the word in the regional language. At
the same time, it should be borne in mind that
the law was passed in the regional language
and the framers of the law must have had in
mindi a meaning that would be conveyed in
the language in which it was formulated. [
say this because when we deal with State
matters, the regional languages should have
priority. I make it absolutely clear that in the
sphere of the State, the regional languages,
Hindi or some other language, should have
priority over the Union official language. It
is absolutely certain and in  respect of such
a conflict naturally when it does not relate
to a matter concerning the Central
Government or the Central Act the meaning
of the original language, the natural meaning,
should p'e-vail. I think this suggestion can
well be accepted.

The motion was proposed.
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SHRI K. SANTHANAM: There is only one
point here. I think the whole thing is a case of
bad drafting. There cannot be an authoritative
text in Hindi and an authoritative text in
English. There can be only one authoritative
text for the purpose of interpretation in courts
of any Bill or anything else. I do not
understand what is meant by 'uthoritative text
in Hindi'. Either it can be an authoritative text
or not at all. Therefore this is here as a sop to
please the sentiments of people. If a thing in
English is to be the authoritative text, it will
be the authoritative text for all purposes. You
cannot have another Hinidd authoritative text
or vice versa. Therefore this is a bad clause. I
do not know why they should have drafted
like this.

KAKASAHEB KALELKAR (Nominated) : I
had pressed for a clarification and the Home
Minister gave an assurance that the meaning
in the language in which the Bill is originally
proposed will be the authoritative meaning.
So if it is in Bengali, it will be Bengali, if it is
in Hindi, iit will be in Hindi. To say that the
Hindi translation will be authoritative jm
Hindi, has no meaning. It is simply an eye-
wash.

Official Languages

SHRI R. M. HAJARNAVIS: Madam, there
seems to be some confusion about the exact
cannotation of the expression 'authoritative
text'. Mr. Santhanam had difficulty to
reconcile himself to the existence of two
authoritative texts. May I draw his attention to
article 348(1) which says that the authoritative
text of all Acts passed by Parliament until
Parliament by law otherwise provides shall be
in English? And sub-clause (3) says that
notwithstanding anything in sub-clause (b) of
clause (1) where the Legislature of a State has
prescribed any language other than the
English language for use in Bills introduced
in, or Acts passed by, the Legislature of the
State or . . . the translation of the same in the
English language . . . shall be deemed to be
the authoritative text thereof in
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the English language. Therefore the
Constitution itself contemplates authoritative
texts in more than one language. Why do we
say that there is going to be a conflict between
the various authoritative texts? If I may state
theoretically, the position, is that there is no
conflict between the two authoritative texts. |
say, authoritatively one. They may appear to
be different. It may be that two persons
looking at the two texts may come to two
different conclusions but in theory there is no
conflict because the legislature make only one
law, not two laws.

Bill, 1963

SHRI K. SANTHANAM: But the court will
have to interpret both the texts.

SHRI R. M. HAJARNAVIS: I am coming to
that. In the court a question arises as to what
the law is, what the printed words in a
particular thing mean, what is the rule which
the court is going to apply in a particular
case? Law is something apart from the text.
Law is the rule which the court will apply to
the controversy which arises before the court.
Now before the court rival contentions may be
raised as to what a particular provision of a
law may mean. I can conceive of a case,
though rare, where one of the parties would
rely upon the Hindi authoritative text and say
that it bears out his cont®n-tion while on the
other side the other party may say. 'Look at
the English text; it bears out my meaning'.
Such a contention can certainly be raised.
When confronted with such a problem the
court will certainly have regard to both
because both are authoritative. Both being
authoritative texts, the court will look into
those texts and find out what the rule is and
once the court, the Supreme Court «* the
High Court, has decided what the rule is, that
rule shall be the meaning of both the texts.
Once the court has decided that this is the
meaning, this is the rule, then all of us, who
have to administer the laws— whatever  our
preconceptions wer«
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[Shri R. M. Hajamavis.] either about the
Hindi text or the English text—will have to
take whatever the courts decide as the
meaning of both the English as well as of the
Hindi texts, because two laws are not being
administered. If I may give an analogy,
suppose a photograph is taken of the Taj
Mahal from different angles. It is the same Taj
Mahal but it is photographed from the
different angles. Now the photographs may be
different and it may appear that they are two
different objects but the building is the same.
Similarly .

SHrR1 BHUPESH GUPTA: Law is to be
interpreted' in this way?

SHRI R. M. HAJARNAVIS: . . . you Teach
to the same objective reality, namely, the will
of the Legislature. The apparent inconsistency
between the two has got to be reconciled by
the courts. That, I submit, is the answer.

SHRI K. SANTHANAM: Article 348(1)
says that the Acts, etc- shall be in English and
that will be the authoritative text

Official Languages

SHrr R. M. HAJARNAVIS: But it also
says, until parliament by law otherwise
provides.

KAKASAHEB KALELKAR: Your
interpretation means that the assurance given
by the Home Minister has no meaning. I say
that if a non-official Bill gets passed in both
the Houses in Hindi then the courts should
have no authority to interpret it through an
English translation. If a Bill is passed in Hindi
originally, it should be the authoritative text.
Often the connotation of the words in Hindi is
not the same as iin English. The two languages
are different; the connotations are different.
Each word covers different areas. Therefore to
impose English interpretation is not only
unjust and humiliating; it is also incorrect.
Therefore if a Bill i<3 passed in Hindi the
Hindi interpretation alone must be accepted
and the courts should have absolutely no dis-
cretion in the matter.

[ RAJYA SABHA |
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SHRI R. M. HAJARNAVIS: May I answer
the hon. Member? Wherever we try to
understand what the other man expresses we
try to find out what are the words that he has
actually used. Naturally the language that he
used would be the primary authority. If he
spoke in Hindi then of course we will first of
all see what words he used in Hitndi. That
would be seen first. But suppose somebody
did not know Hindi and he tried to cite from
the English authoritative text, certainly it
could not be barred.

SHRI M. RUTHNASWAMY: May I take it
that as a result of this interpretation the
glorious uncertainty of the law will be greatly
increased?

SHri BHUPESH GUPTA: The simple
question is, in the event of a conflict which
prevails? If the text is in Bengali or Tamil and
the Hindi translation comes into conflict with
the original text which prevails?

SHRI R. M. HAJARNAVIS: The court will
decide that.

SHRI BHUPESH GUPTA: I think the Minister
made it very simple. He said if the picture is
taken from one side and' also from another
side, it w-as same. Suppose I take a picture
from his front and another one fr*m his back.
Are they same? (Interruption)

Tue DEPUTY CHAIRMAN: I think the
Minister has explained fully.

The question is:

42. "That at page 3, after line 10, the
following proviso be inserted, namely: —

'Provided that in the event of any
conflict between the language of the text
i(n which such Acts were originally
enacted or Ordinances originally
promulgated and their translation in
Hindi language, the natural meaning of
the former shall prevail.'

Tlie motion, was negatived.
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THE DEPUTY CHAIRMAN: The
question is:

"That clause 6 stand part of the Bill."
The motion was adopted.
Clause 6 was added to the Bill.

Clause 7—Optional use of Hindi or
other official language in judgments
etc. of High Courts.

SHRIA. D. MANI (Madhya Pradesh):
Madam, I move:

25. 'That at page 3, line 18, after the
words 'English Language' the words 'and
the Hindi Language where the official
language of the State is other than Hindi' be
inserted."

SHrRI BHUPESH GUPTA: Madam, I move:
43. "That at page 3,—

(1) in line 13, the words 'Hindi or' be
deleted;

(i) in line 18, after the words 'English
language' the words 'and in Hindi, where the
official language is other than Hindi' be
inserted." SHRI V. M. CHORDIA: Madam, I
move:

52. "That at page 3, for clause 7, the
following be substituted, name-
iy:-

'7. As from the appointed day or any
day thereafter, the Governor of a State
may authorise the use of Hindi or the
official language of the State for the
purposes of any judgment, decree or
order passed or made by the High Court
for that State and where any judgment,
decree or order is passed or made in any
such language iit may be accompanied
by a translation of the same in the
English language issued under the autho-
rity of the High Court, if applied for."

The questions were proposed. THE
DEPUTY CHAIRMAN: Mr. Mani, you
should not be permitted to
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move your amendment. You were not in your
seat. Anyway, I allow you.

SHRI A. D. MANI; Madam, I came rushing
because I heard that the amendment was
coming up. I think it is necessary that this
amendment should be accepted by the Housa ii
we are really sincere in our professions for
developing the Hindi language. According to
my amendment, even in those areas where the
regional languages are not Hindi, that is to say,
in the South Indian States, the judgments of
High Courts shall also have a translation in
Hindi. It is not only the regional language and
the English language, which is the language of
the Supreme Court. There shall also be a
translation of it in the Hindi language. What
will be the position in 1975 when the change-
over to Hindi takes place, in the bilingual State
and in the unilingual States, when Hindi is the
national language? If in those States where the
regional language is other than Hindi, High
Court judgments are allowed to be written in
the regional language or in English, there will
be no Hindi copy of those judgments and
decrees. It will prevent the development of a
common system of law based on the Hindi
language. I think this lacuna has got to be
filled in and it is for that purpose that I have
moved that in those States where Hindi is not
the official language and the judgments are
given in regional languages, the judgment
shall be accompanied by a Hindi translation. I
may add here that the Attorney-General and
the Solicitor-General, that is, Mr. M. C.
Setalvad and the present Attorney-General,
who was formerly the Solicitor-General
expressed as their view that Hindi should be
ultimately the language of the Supreme Court.
We will be preventing Hindi becoming the
language of the Supreme Court if we do not
ask those High Courts—where the regional
language has been adopted as the language—
to have a translation made of their decrees and
orders in-' Hindi also.
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SHrRI BHUPESH GUPTA: Madam Deputy
Chairman, I speak on my amendmsnt No. 43.
This raises rather a serious point, a point of
principle. Now, here you will see that what is
provided for is that in the case of States which
may not be Hindi speaking States, the
Governor, may with the previous consent of
the President, make provision for the use of
Hindi, or the official language, that it to say, it
is at the discretion of the Governor, subject to
the consent of the President whether or not
Hindi 01 the official language of the State
ha:? to be used for judgment, etc. Now, this
goes against the principle of regional language
being the official language in the State. Now,
for example, lake West Bengal. There the
language should be Bengali and all judgments,
decrees and so on of the High Courts should
be issued only in Bengali, not in any other
language. Translations may be there of this
and that language. It is a different matter.
What is provided for here is this. The
Governor may also order that instead of
Bengali, Hindi may be used, judgment to be
issued in Hindi. That cuts across the very
principle of the regional languages being put
in their rightful place in the sphere of the
States. I would say this is an intrusion of
Hindi. With all respect to our friends who
want Hindi to flourish I would say this is an
intrusion of Hindi into the non-Hindi-speaking
region, in a sphere which exclusively belongs
to the regional language. Where does it come
from?

SHRIK. SANTHANAM: It is an
imposition.

SHrRI BHUPESH GUPTA: Yes, it is an
imposition. I would like it to be taken out. My
amendment is to this effect. If you will refer
to the Report of the Official Language
Commission, in paragraph 89, at page 414, it
is given. You will find the recommendation
made, which was not a very happy thing for
that Commis-
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sion to do. There it is said that according to
the view of the Commission, Hindi should
really be the language of the High Courts for
passing orders, judgments and so on. We
opposed this at that time and I am reiterating
my opposition to it. This is what paragraph 89
says in the recommendation:—

"There are several strong and, in our
opinion, conclusive reasons in favour of
deciding that when the time for the change-
over arrives, the language of the judgments,
decrees and orders of the High Courts must
be a common linguistic medium for the
whole country and therefore these should
be in the Hindi language in all regions."

Therefore, this was a  reactionary
recommendation of the Official Language
Commission, which wanted that Hindi should
be the language of the High Courts all over
the country, irrespective of the fact whether
the regional language is the official language
of the State or not. As far as Hindi-speaking
regions are concerned, it is all right. But then
why should we accept the situation where the
Governor can say that we can have another
language? You can provide for translation in
Hindi, as has been done. Therefore, I think,
the judgments in the non-Hindi speaking
regions or in the Hindi-speaking regions
should always be in the regional language
only and we should aim at achieving this
objective. We must have the changeover from
English to the regional language not only in
the States or in the Legislature but also in the
High Courts. If I may take a little of your
time, what is provided for here is that instead
of Bengali or Tamil, you can also introduce
Hindi. I think this is called an imposition.
While I am for one o'ficial language being
evolved for the Indian Union, I cannot bring
myself up to accept this surreptitious intrusion
of Hindi under the provisions of the Bill in the
regional sphere in the High Court. The
objective  is that all the
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proceedings will have been conducted in the
regional language. Judges and nonrfally
lawyers will have spoken in the regional langu-
age—Bengali or Tamil, whatever it may toe or
Hindi in the Hindi region. Why then should
you introduce another language here, apart
from the regional language and authorise the
Governor to do so? Therefore, this is
acceptance of a reactionary recommendation of]
the Language Commission which I cannot
support. This is only so' far as amendment No.
43 is concerned.

Official Languages

Regarding the other part of the clause, I
want to amend it in that way, the last two
lines. You will see that it shall be
accompanied by a translation of the same in
the English language and in Hindi where the
official language is other than Hindi. We
provide for a Hindi translation only where the
official language, of course, is not Hindi.
Otherwise, the original text remains. But
under no circumstances should we make it
obligatory on the High Court or anybody to
provide for the judgments to be given in the
Hindi language in the non-Hindi region. Such
little things create a lot of misgivings in the
minds of the people. Now, I know that this
will be at once seized upon by people who are
otherwise bitterly opposed to Hindi being the
Union official language.

SHRI M. SATYANARAYANA
(Nominated): Why are you afraid of it? It is
not entirely limited. The High Court is not a
watertight compartment. It is connected with
the Supreme Court, with the law of the
country as a whole.

SHRI BHUPESH GUPTA: Therefore, we
are making a serious compromise. Then you
say this. This is precisely what we will not
accept. I say the country will not accept. Yes,
we are connected with the Supreme Court. So,
is the Supreme Court with Tamil language or
Bengali But what is this thing? If you want,
have a translation of the Suprem; Court
documents
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in order to be operative in West Bengal or
Tamilnad as the case may be. It must be
translated by the Government there or by the
Central Government. Similarly, the linl
between the Supreme Court and the High
Court of a non-Hindi region has to be
established not by an imposition but by
arranging for a translation. Let the important
cases, laws and other things be translated into
Hindi and toe brought to the Supreme Court.
Now, this is how it should be done. Now, if
you, in a vital sphere of the judiciary, extend
Hindi, regardless of what happens to the
regional language, it will not be fair. What is
more, the regional language will be offended
by it, the linguistic group will be offended by
it, and in the sphere of the High Court, in the
judicial sphere, one of the three arms of the
State, namely legislature, executive and
judiciary, you are making an imposition
whatever your intention may be.

THE DEPUTY CHAIRMAN: I think the
House will adjourn today for half an hour. We
shall reassemble at 1.30. The House stands
adjourned till 1.30.

The House then adjourned for
lunch at one of the clock.

The House reassembled after lunch at half-

past one of 'the clock, THE DEPUTY
CHAIRMAN in the Chair.
SHRI AKBAR ALI KHAN (Andhra

Pradesh): Madam, I oppose the amendment of
the hon. Member, Mr. Bhupesh Gupta. My
point is, there must be some stage where there
should be some emphasis on the integrity and
the unity of the country. While discussing the
President's Address I also referred to this
point that so far as the High Courts are
concerned, the judgements should be in one
language and not in fourteen languages. It
may be not today, it may be after five years
or ten years or fifteen years. That I concede,
tout there must be a stage where the High
Court judgements
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[Shri Akbar Ali Khan.] should be in one
official language or national language of
India.  Otherwise the judicial system that has
been made up with the best efforts of the best
brains in our country will get very much
weakened, and it will not be in the interests
of best administration of justice and progress

Official Languages

of our country. So my point is this. I may
state  with due respect that in the
Legislatures we are allowing the
regional language to the highest
degree, and in executive matters we are
allowing the regional language to  the
highest degree. But so far as the
Supreme Court is concerned and so far
as the  judgements and decrees are

concerned, I do feel that the provision that has
been made in this Bill is a very sound
provision and it should be kept up. While we
want a common  language, if we follow
what Mr. Bhupesh Gupta has said, it will
sabotage that common language. So there
will be all sorts of  difficulty and
confusion. ~ With these words I oppose the
motion of my learned friend.

" DR. SHRIMATI SEETA PARMA -NAND
(Madhya Pradesh): Madam Deputy Chairman,
I wanted to say that this amendment is not at
all practicable, because apart from the reasons
which were given by the hon. Member who
spoke 'before me, there are other difficulties
which have to be considered. The hon.
Member, Mr. Bhupesh Gupta, was pleased to
say that there should be translations of the
Judgements and the proceedings if required.
When we are on the one hand talking of the
delays and expenditure involved in legal pro-
ceedings, I feel that it would be the most
impractical procedure to follow, to translate
all the judgements and certain evidence that
would be necessary as also the proceedings in
the Supreme Court. Therefore, if at all the
hon. Member meant that his aim ultimately
was to have a common language for all India,
at least in this sphere by insisting that in the
High Courts the proceedings should be in
English and Hindi we
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will be able to have a common language,
because through these proceedings the
iawyers and others will learn Hindi and keep
on with Hindi; and that is how we will
ultimately have one common language.

SHRI M. SATYANARAYANA:
Madam, as one who was associated with the
Official Language Commission, and having
heard Mr. Bhupesh Gupta and remembering
what  he had said in that particular paragraph,
I may bring to the notice  of  the House
that this particular aspect was discussed in the

Official Language Commission for two days
and ultimately we came to this  conclusion
for two reasons. Firstly, the High Court

judgment must be in the all-India language
for two reasons: (1) it has to get the
consent  of "the Rashtrapati who will not be

expected to have one particular
regional language alone. He is
associated only with the all-India
language. (2) All those proceedings of
the State Legislature naturally  will be in
the State  language, and naturally the
enactment also will be in the State
language. When that enactment comes, it
will be discussed in the High Court, and

ifitis presumed that there will be lawyers
knowing only the State language, it is a mis-
take. In every High Court it should be
expected that there will be lawyers who
know both the languages, who can speak
both the  languages. Then alone we can have
an all-India Bar and an all-India enactment. For
that purpose all those lawyers who can
participate in the discussion either in the
regional language or in the all-India language
will be allowed. Therefore, whatever
may be the enactment's language, the ulti-
mate authoritative text  which will get the
consent of the President should be in
the all-India language. Then alone it will
have the authority.  Therefore, it is wrong to
say that the judgment of the High Court should
be only in the regional language and that it
ought not to be in the all-India language. If
it is not in  the  all-India  language,
innumer-
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able difficulties will come, and we 1
will not be able to have a law established on
an all-India basis.

AN HoN. MEMBER: Have it
translated.

SHRI M. SATYANARAYANA:
Yes, the translation will have the

authority. It is not
translation or original. It is a ques
tion of which should bear the autho
rity. The authority means the Gov
ernment, whoever is authorised to
give the authority. It is the authori
tative text. The language does not
carry any authority by itself. It is
only the authority that is lent to it
by the authority who possesses the
authority. That is how it gets the
authority. Therefore, whatever
document is given it bears the authority,
and that authority will be  inthe all-
India language, because that will be the
connecting link between the Supreme
Court and the Hight Court, between
the Rashtrapati and the Governor and
between people of all-India character and
State character. So a monolithic system
for  the purpose of  having an
all-India enactment in Hindi is an
absolute necessity. Mr. Bhupesh Gupta

a question of

[ 7 MAY 1963 ]

cannot blow hot and cold at  the same
time. He says that we must have a
common language. We must be prepared
to reconcile ourselves to this position.
Otherwise it will not be possible for
us to k”ep up that integration.

SHRI AKBAR ALI KHAN: I am just
asking this. This was with the unanimous
approval of the Official Language
Commission.

THE DEPUTY CHAIRMAN: That is
what he has said.

SHRI V. M. CHORDIA; Madam, my
amendment reads:
"That at page 3, for clause 7,
the following be substituted, name-
iy:-

'As from the appointed day or any
day thereafter, the Governor of a
State may authorise the use of Hindi
or the official language of the State
for the purposes of any judgment,
decree or order
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passed or made by the High Court
for that State and where any
judgment, decree or order is passed
or made in any such language it may
be accompained by a translation of
the same in the English language
issued under the authority of the
High Court, if applied for'."

HATAA ¥ T H AT TF AT FAA
TEH FT 7007 g 8 FF S a9 gy
@ & 3% WrTd UF q1 vireere 3T
97 g, fpe “ummgeEe ¥ % A oATOE
A1 7rea fagrar o 5 39 ‘o
' v W TG AT AL I H
ar Fag godr S EfT 3 ¥ A few
wenfa wgEA i Erpta a4 el
07 3% I = waEr dore
AT H 7 FT FEATE AT TFATE |
IEF A UF FAA A 7 A g e

“It shall be accompained by a
translation of the same in English.”

ﬁ'mh”{ﬂh‘lﬂ-'ﬁmgﬂqﬂxfm
T SRl R O3EE wrerg oft
ST 2 AR A A g g, @t Ew
AairaA @4 W1 3L ST AT W T
feedt w1 frmt W T A
At morEeEE ¥ @ &g W ST AT
% g Treafa Fr SfvEfa a9 wT AT
qAT AEAEF A, WiH WA iy
IHT R W AT A WG E AZ] T AAAC
3fea awaar & fF 77 & =Erder
faedt &7 AT FE AT AEEAT §
fedt ® &1 o faa wd &1 I
Tt A SiEfT § w1 AEEEwar
& goian A4 WA fv ag w18 T
FTHFTT AT HT 8 &, 78 QS AqOH
F1 AMET AT agwmr G oA
T TATFT FTE TAT T FH AL T
¢ o far Trgfa &t efEfT
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[ e wwvaTas SfEan)
F1 WrEATIEAT 8 | g8 A Taw a1
q9A AT AT 6 WA 7 greers
w&T §1 faay sy Sifgd, wE awa §
Tz WG T @A E | W FIE AL FL
a1 fam w1 "een g, wfEA waw w7
T A FE Al IHe HaTd A THH HOE
T qEF T WAl /Ui 5 was
1 ZrAersra oY faqn s | THe O
=g w1 AF] A1 A THY 47 WA
#rar & fr g s v afa o We 2
IRRTEE FA TR F

IuaTefa wElEE, T4 TR ¥
# gz sger Sfea wumaw g F fage
e WA { I, WifeaT g w1
F WA YT TEH TAT T FIH TG 7T
fedt ® gomr wvar a1, WA wer 93w
T F 4T3 FLETE FAAAT T AT T
SAET & A & oY as uv et g oo
T A o, AT qOar g4t @R H
T FI A1 41 5% 59 TATT F L[ TE
2 AY7 agr we wasr ¥ qf fee ¥ A
e g1 war g 1 gafad wd ardhr g
fo ag Svwastt & qfF Wi F@T0 9T =Zr
2 AT 9ge wAT e S I
i qrdar sy g frowre feet aiw a6
TAAT 4 el 2 5 I ava w1 e
qIGT H—ATe a8 wa9| 21, T gy,
qAT G, AN F——AG T FARIT
q9 q1 Iqa f@y e & &refa
I AT AL A190 ACEA | AZ AT
qge | AT g€ | gl A 47 g 5 s
Freee sreT & faar s Anfed J@
&L A &2 77 47 | 399 A7 § @47
AZT | WL EW FWH qear i Iafy
FLAT AR 2 a1 Z0 g 1T HIT TS
A T A Fit gftz § vawT &7 woar
waraA faar @ @y W s%@r § fe
AL WAT o7 T SR FA )
Surr K, SANTHANAM: I just want
to make these three points, On the
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merits, [ agree with Mr. Bhupesh Gupta. I
think that when once all proceedings in
the Supreme Court and in every High
Court should be in English, it seems to be
very anomalous that orders and judgments
alone should be in Hindi or other
languages. So long as article 348(1) (a)
which states 'all proceedings in the
Supreme Court and in every High Court'
is not changed, the orders and judgments
should be in the same language as the
proceedings. But here in clause 7, only the
orders and judgments can be in some
other language, while! the proceedings are
in English. It seems to be a rather
anomalous state of affairs. The third point
is that in any case, I consider this clause 7
to be ultra vires because power is given to
Parliament only to-change article 348(1),
while this actually changes the proviso to
article 348(2), which, I think, we have no
power to do.

SHRI M. P. SHUKLA (Uttar Pradesh) :
I oppose the amendments both of Mr.
Bhupesh Gupta and of Mr. Chordia. After
all, in our Constitution we have accepted
that Hindi is to be our official language,
maybe in a very distant future. But that is
a settled fact and the provision in clause 7
has been made for the gradual
introduction of Hindi in the High-Courts.
This is just clearing the way for an all-
India language to come into the High
Courts of the States. The High Courts, the
Supreme Court and the Parliament and
such other institutions are the symbols of
our all-India unity. It is in these
institutions that we have to introduce the
language which we have acceped for our
common use and it is in these institutions-
that we can encourage the unity and
integrity of our nation. For all purposes in
the States, the regional languages may be
sufficient but for all-India purposes, it is
only the All-India official language which
should be used, the language which we
have accepted for the whole country. That
should be wused, maybe gradually.
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and I oppose the amendment of Mr. Bhupesh
Gupta—he paves the way for Hindi to come in
there—and also the amendment of Mr.
Chordia—it does not mention Hindi at all, it
mentions regional languages and English ajnd
thus bans Hindi to come in. I oppose both
these amendments.

SHEI R. M. HAJARNAV1S: Nearly all the
amendments, I am afraid have not taken into
consideration the various provisions of the
Constitution relating to the subject-matter of
clause 7. Article 348(1) says—

"Notwithstanding  anything in the
foregoing provisions of this Part. ."

This refers to article 343(1) by which the
official language of the Union is declared to
be Hindi in Devanagari script. Now, upto
fifteen years, we continue the use of English.
After 1965, of course, Hindi comes into its
own. That is the scheme under article 343.
But article 348(1) says—

"Notwithstanding  anything in the
foregoing provisions of this Parti.."

That refers to article 343(1), 343(2) and
343(3). That is to say, whatever decision we
may arrive at in respect of employing the
official language for the various items of
business, so far as what follows under article
348(1) is concerned, that does not apply.

"Notwithstanding  anything in the
foregoing provisions of this Part, until
Parliament by law otherwise provides—

(a) all proceedings in the Supreme
Court and in every High Court, .

shall be in the English language."

That is to say, unless there is a specific
legislation by Parliament, proceedings in the
Supreme Court and in the High Courts shall
be in the English language and no other
language shall be used, whatever may be the
effect of article 343(1), the extension of the
15-year period and legislation under clause
(3). Now, we come to clause (2), and it is the
opening words of this clause (2), which,
|
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submit, seem to have escaped the
attention of my friend, himself an
erudite Constitutional lawyer, Mr.
Santhanam.

"Notwithstanding anything in sub-clause
(a) of clause (1), the Governor of a State
may, with the previous consent of the
President, authorise the use of the Hindi
language, or any other language . M

And T would respectfully draw the attention of
the hon. Mr. Bhupesh Gupta that under article
348(2), choice is given to the Governor of a
State which means, of course, the State
Government, that he might authorise—of
course, with the previous consent of the
President—the use of the Hindi language or
any other language used for any official
purposes in the proceedings in the High Court
having its principal seat in the State. So,
though there is the provision under clause
348(1) that the proceedings of the Supreme
Court and the High Courts shall be in the
English language, there is an exception grafted
on it under clause (2) by which the Governor,
of course acting on the advice of the executive,
of the parliamentary executive, will authorise
the use of the Hindi or the official language of
the State in the proceedings in the High Court.
And then he has the chocie. There is no ques-
tion of the imposition of Hindi at all to which
Mr. Bhupesh Gupta has made a reference. It is
not imposition at all. The State is being given a
choice. The State Government has been vested
with a discretion that in the High Court, the
proceedings shall either be in the official
language of the State or it shall be in Hindi.
So, it is their free choice and no one is
imposing, no extrancous authority is imposing,
Hindi upon them.

Then follows the proviso; the proviso says
that in respect of the proceedings of the High
Court, it shall not apply to any judgment,
decree or order passed by such High Court.
I
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[Shri R. M. Hajarnavis.] am told that in one
or two High Courts probably—I am not quite
sure —such an order has been made but the
judgements, decrees and orders continued to
conform to the provisions of article 348(1);
that is to say, they shall be in the English
language until Parliament by law otherwise
provides. Now what we do is, we try by clause
7 to remove the proviso to clause (2), saying
that the order of the Governor to apply the
choice of Hindi or English to the proceedings
in the High Court can also be extended to
judgment, decree or orders of the High Court.
This is the clause. First of all, dividing the
proceedings in the High Court, dividing them
into two parts, one, proceedings other than
judgment, decree or order, those proceedings,
if the Governor authorises, can be either in
Hindi or the language of the State, but the
proviso says that the authority cannot extend
to judgment, decree or order until Pr*flia-
ment, by law, otherwise provides. Clause 7
provides that where such an order has been
made under clause (2) they may go further and
Say that it can also apply to Judgment, decree
or order, and the same choice is there, either of
Hindi or of the language of the State.

SHRI K. SANTHANAM: May I ask a
question? Supposing a Governor has not used
clause (2) of article 348, will clause 7 cease to

apply?

SHRI R. M. HAJARNAVIS: Again, clause
7 is also permissive.

Official Languages

"As from the appointed day or any day
thereafter, the Governor of a State may,
with the previous consent ot the President,
authorise the use of Hindi or the official
language of the State, in addition to the
English language, for the purposes of any
judgment,"

etc., and I am quite sure that no State
Government will, without making an order
under clause (2), win make an order under
clause 7. It presupposes that the arguments,
etc. will be in English but the decree or
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order may be in Hindi; no one is go
ing to make such an order. This is

again a  permissive  provision for
which the restriction contained in the
proviso to clause (2) is being removed.
I will not repeat what fell from the
hon. MemBer, Dr. Shrimati Seeta
Parmanand, an experienced lawyer,

but I will say this that if in each case
we go on insisting upon the Hindi
translation, then it will add to the
costs. There will be very few cases
which are likely to come to the Sup
reme Court. Of course, eventually,
there will be only one all-India
language which will be wused in the
Supreme Court, and the Official
Language  Commission has given a
great deal of thought and considera
tion to this question and they look
forward to the day. In the High
Court, as far as possible, Hindi may
be wused by the lawyers. Even today
the proceedings in High Courts are
bilingual—I won't say two languages
are used in all proceedings in all
High Courts. I won't say that they
have declared that both the languages
can be. used. Some lawyers probably
know English only, and those who
know Hindi will hereafter be able to
use Hindi and if they have any am
bitions in the bar, 1 am quite sure
they would look forward to argue in
the Supreme Court and if they have
to argue there, they will have to
argue i, Hindi at a future date, I
refer to the future generation of
lawyers, not of my generation, and pro
bably they might like that in the High
Court itself the proceedings should
be taken in Hindi so that the all-
India Acts which come up for cons
truction, for  interpretation  will  be
referable to them as they are passed.
But this they can do entirely of their
own; no one is S°;"gto ' That
being the position, Madam, I oppose the
amendments.

THE DEPUTY CHAIRMAN; Ths
question is:

25. "That at page 3, line 18, after the
words 'English Language', the words 'and
the Hindi Language where the official
language of the
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State is other than Hindi' be inserted."
The motion was negatived.

THE DEPUTY CHAIRMAN: The question
is:

43. "That at page 3;—

(i) in line 13, the words 'Hindi or' be
deleted;

(ii) in line 18, after the words 'English
language' the words 'and in Hindi, where
the official language is other than Hindi'
be inserted."

The motion was negatived.

THE DEPUTY CHAIRMAN: The question
is:
52. "That at page 3, for clause 7, the
following be substituted, namely:—

'7. As from the appointed day orany day
thereafter, the Governor of a State may
authorise the use of Hindi or the official
language of the State for the purposes of
any judgment, decree or order passed or
made by the High Court for that State
and where any judgment, decree or order
is passed or made in any such language it
may be accompanied by a translation of
the same in the English language issued
under the authority of the High Court, if
applied for."

The motion was negatived.

THE DEPUTY CHAIRMAN: The question
is:

"That clause 7 stand part of the Bill."

The motion was adopted.

Clause 7 was added to the Bill.

THE DEPUTY CHAIRMAN: Amendment
No. 44 seeks the introduction of a new clause
7A, but this amendment is out of order as it

deals with languages for State Services and
Ail-India Services examinations, and with
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promotions and confirmations, ami that is
outside th, cope of this Bill. Therefore this
amendment goes.

THE DEPUTY CHAIRMAN: What about
your amendment, Mr. Krishna Chandra?

SHri  KRISHNA CHANDRA  (Uttar
Pradesh): It has already been moved and
rejected in connection with another c'ause.
So, Ido not want to
move it.

THE DEPUTY CHAIRMAN: There are no
amendments to clauses 8' and 9.

Clauses 8 and 9 were added to the Bill.

Clause 1, the Enacting Formula and the
Title were added to the Bill.

SHRIR. M. HAJARNAVIS: I move:
"That the Bill be passed."

The question was proposed.

SHri BHUPESH GUPTA: Here I would
like to elaborate the ideas incorporated in my
amendment for the insertion of a new clause
7A. 1 think it could have been included in the
scope of this Bill because it, after all, .

SHRI R. M. HAJARNAVIS: On a point of
order; when a decision has been given, can an
hon. Member reargue about the admissibility
of his amendment declared out of order?

THE DEPUTY CHAIRMAN: This is the
third reading. We will have to hear him.

SHRIR. M. HAJARNAVIS: I think the hon.
Member draws a line somewhere at least.

SHrR1 BHUPESH GUPTA; Then the line
will not be drawn. Madam, I shall state briefly
the idea set out in my amendment; I need not
read it; that will take time. Now the Gov-
ernment is going to implement it, and there
will be efforts to bring about the change-over,
and it is needless to say that it has to be done
with a great amount of circumspec-
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[Shri Bhupesh Gupta.] tion taking into
account the reactions and the problems of the
people coming from the non-Hindi region and
of the people living in the non-Hindi region.
As far as the people in the Hindi-speaking
region is concerned, the problem is not so
difficult, but then efforts should be made to
adopt the language to the requirements of its
being the Official Language of the Indian
Union. That would be the task assigned to
people who will be directly concerned with
developing it further, and in my view it has to
be developed further for the purpose of its
becoming the Official Language, the Hindi
language. I leave it to them. Madam Deputy
Chairman, one of the reasons why
apprehensions are in the minds of the people
is because they feel that in the matter of the
Central Government Services difficulties
might arise; the non-Hindi speaking people
might be put to great difficulties and dis-
advantages. Now I do not say that everything
that is said in ventilation of these suspicions
and grievances is justified, but at the same
time you cannot say that there is no basis for
this kind of apprehension at all on the part of
those who are in the Government Services
coming from the non-Hindi speaking regions,
or who are likely to join the All-India Ser-
vices. Now if you refer to the Report of the
Language Commission, page 121, you will
find that the Central Government had supplied
the Commission certain particulars about
Grade IV officials in the Central Government
resident in Delhi who were due to retire
before 1965. What was the picture then. There
are other grades, A, B, C, etc.—I will come to
them later. Now, of the 20,006 people
comprising the Class IV staff, Hindi-speaking
accounted for 6,606, and others accounted for
non-Hindi speaking people—13,340; that is to
say, you see a large number of Government
officials, Grade IV staff working even in
Delhi coming from the non-Hindi regions, or
people whose language is not Hindi—these
figures show—and the  picture  has
not
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materially changed since. Therefore, the
apprehensions and fears arise from this single
fact that the people in other States feel that
they may be put to certain difficulties because
they may not be so well-off in Hindi as those
coming from the Hindi-speaking regions. You
will understand, Madam Deputy Chairman,
that those who know English better, they do
well compared to those who are not so
proficient in English when examination is
conducted in English. The persons may be
otherwise very well qualified, but they might
suffer from the language difficulty. Therefore,
it is neither in the interests of these people nor
in the interests of the administration of the
country that a language bar should be created
when we want to recruit talent. How we can
get over this thing is the problem today.
Therefore, I suggest the following thing:—

2 P.M.

"For All-India Services, the candidates
shall have the right to answer papers in
Hindi, English and any other regional
language. There shall be moderation in
marks made in such manner as may be
prescribed by rules made under this Act, in
favour of those candidates answering
questions in a language other than their
mother-tongue."

That is to say, if I were to take a paper in
Hindi, then there should be moderation in
favour of me in that paper. Similarly, Hindi-
speaking candidates should be allowed to take
a paper in one of the modern Indian languages
other than Hindi and the same moderation
should be made in respect of them, so that
they stand, more or less, on the same footing,
and by reason of one being proficient in
another language, one language compared to
the other, one does not get an advantage. That
is the suggestion that I will make.

"After selection, the candidates may be
required to pass a paper in Hindi if their
mother-tongue is
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not Hindi and if their mother-tongue is
Hindi, in one of the languages specified in
the Eighth Schedule to the Constitution
save and except in Sanskrit."

J do not dilate upon this.

"Promotion or confirmation of those
already in the Service of the Union
Government on the date this Act comes into
force shall not be held up if they are unable
to fulfil the conditions of sub-section (3),

"

—according to my amendment in the “earlier
thing that I have read out—

n

. provided that they have gained a
working knowledge of the language
specified therein."

That is to say, one has acquired working
knowledge in any of the languages specified
therein. In that connection he should not
suffer any handicap.

Madam, I thought that if we adopt these
measures, much of the apprehension will have
gone on the part of those who are in
Government services coming from the non-
Hindi-speaking regions, or those who will toe
in future taken into Government service from
the non-Hindi regions. It will be most
unfortunate if a kind of feeling is allowed to
develop or allowed to grow in the services
that some are in an advantageous position
compared to others because of language. That
will damage the administration, the morale of
the administration. That is why I suggested
that it should be considered in the
implementation.

What happens, Madam Deputy Chairman?
When the Central Government departments
function in States, shall we say in Bengal,
Tamil-nad or Andhra, how do they carry on
their business. That is also a problem to be
seriously considered. Even if you have to keep
some of the books in the Hindi language
because yeu are in a Central Government
department, I think in the
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interest of the country and from the democratic
point of view, the administration or the work
of the  Central Government in those States—
whether it is the Postal Department, or the
Railway Department or certain public sector
departments or certain other Ministries
like the Ministry of Commerce and Industry—
when they function in different regions, as far
as possible, in addition to Hindi and
English, in their relation with the people
and the public sector, they should conduct
the work in the regional languages.
That is how you draw people closer and
also get drawn closer to the local people.
This is very, very important. I say this
thing because in the next few years there shall
be expansion of the activities of the  Central
Government more and more in different
spheres of the State because of the economic
and other developments. Let it not be said
that these will be conducted in disregard of the
language spoken by the people there and
will  be conducted in Hindi or English or in
both languages only. Even when we know
that many people will not be in a position to
either understand or speak Hindi much less
English. This again is a problem for the
Home Ministry to think over. I cannot offer any
ready-made  suggestion. I see the
difficulties on either side also. But I think
the Government should consider, in the
implementation of this measure, that such
clashes of interests are avoided. It would
be most unfortunate if by virtue of what
we have advocated in the Constitution or
the  Union  Official Language Bill that
thing by  our actions is allowed to come
into conflict with the regional needs.
It would be most unfortunate. ~Whatever
may be the intention, if that Tine is allowed
to develop, then it will be doing' disservice
to the cause of the propagation of Hindi
as  the Union language as well as disservice
to the growth of regional languages.

Therefore, Madam, this point also I want to
stress. I want to make it very clear that the
transition from



2523

[Shri Bhupesh Gupta.] English, in the
sphere of the State, must be in the regional
language of the State. And that is a question to
be remembered by us. In Bengal it must be in
Bengali, Nepali language getting the minority
right, or any other language wherever
linguistic minorities are there. But speaking
broadly, the transition must be from English to
the regional language. My fear is that there we
have neglected the regional languages, we
have not fostered the regional languages in
many parts of the country and sometimes we
want to escape our responsibility blaming the
Hindi protagonists, as they are called. I think
that should be avoided. Every encouragement
should be given to the State Government to
accept, at the Central level, gradually, step by
step, by persuasion, Hindi certainly. Only then
a synthesis will be arrived at between the
Union language on the one hand and the
regional languages on the other, avoiding
contradiction and antagonism between the
two. And that will symbolise also the coming
together of the people culturally, politically, in
every possible way.

Official Languages

Madam Deputy Chairman, therefore, I
appeal to the Government that they should
hold consultations with various parties in the
interest of the country, at the Central and State
levels, and work out ready, democratic,
progressive methods of implementation of the
measure. They should hold consultations with
Government officials, Government employees,
and others at the State level, and more
especially at the Central level, in order to
understand what apprehensions are there still
in the minds of the Government employees
coming from the non-Hindi regions so that
they can evolve rules and regulations in order
to allay fears and apprehensions.

Madam, we wish all luck to the good
provisions of the Bill though they are not as
satisfactory as we would have liked them to
he. But at the same time since this is going to
be passed, we appeal to the Central
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Government that it should learn from the past
experience aijd adopt a policy of tolerance, of
consultation, of mutual accommodation, of
objectivity and respect towards the regional
languages in the country in the interests of all
sections of our society. This is all that I have
to say, and I hope that this Bill will be
implemented in a bright spirit, in a democratic
and popular way.

Dr. SHRIMATI SEETA PARMA-NAND:
Madam Deputy Chairman, towards the end of
his reply to the first reading of the debate, the
hon. Minister was pleased to say that there
should be no apprehension in the minds of
non-Hindi-speaking people about their entry
into All-India Services and also in connection
with their promotion. I feel a little bit of
confusion might arise which needs to be
clarified and I would like to put before the
House my point of view in this respect.

Madam, we are going in for All-India
Services in very many departments out of a
desire for national integration in the
interest of  the country's unity. I do not
see why in the case of promotions there
should not be any compulsion about passing a
departmental examination in Hindi. As an
alternative it might be said that there should
be two examinations right from  the
beginning, one for All-India Services and
the other for State Services. And even if
promotions are to be made from  State
Services to the All-India  Services, there
should be again an examination where a
compulsory examination in Hindi ought to
be prescribed. Otherwise, we will again  be
left in  the same position in which we And
ourselves today, about services  finding it
difficult to pass over from English to Hindi,

and I  thought the hon. Minister might
give a clarification because the remarks
which  have fallen from the lips of my

interpreted in
from that point of
that

friend over there may be
some other manner. So
view, 1 thought I would put forward
suggestion. Thank you.
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ot go dto AW : wWEIEAT,
Afra qraw F wAw 9 gH (A9
F A §Oua o gfrzmor g, 9w A
0F AT FHT 87 FT ZA0 |0EAT §
feedt faeft wreefra s & sore Wl
arAr argaft | 7T farr oY sy qear Y
T v § TS A g g wifed
qIATT WA ® &7 fagifer & s+
H aTeTy WA AT, IF AT TAAT
Tt 1 afz wi fawdt & wra (el widfra
qIAT FT F9IG ZAT § AT A 79T gATE-
qoF TRT & 1 e qarra # faedt i gt
F1 ww faara azr g s, on faam
a? At 217 qfeq | feedy A god
a1 farr 7t &, faedt e o5 @7 @k
faemy 7t &, 35 wET & A wid,
IF AR qaT gE, BATN AGT 2 1 98
37 [y w3er A7 TwAmT 49 7 927
oA 2\ wfws 35 fawiga @1, w6,
3+ qaed | 21 gfewior 54t &1 ot 2
afe stoft ot s qear F s
for widvg st &1 o safa @ g
wAT | 3 IH F AR FAT H w047
o, fedr | srefrg wrami % anr 7 feeET
i TEN 7T, AAAT AT AT G R
sttt st & sreT (et & awr @
T Aq 7% HAAT AT aq T AAT
sy faadr fawfaa 2w arfar 3T
fawfaa @t it

g faarz @ wgr war @ fw feedy
fagfaa agi & 198 T7 Frafa sl
#1015 way vy 3 Pl mre & 72
1 xvay faer & for & (ot &1 s (s
fasfy 7Y rad & 7% 2w < v fe=dh
fasfas 71 &) a1 w7 9181 @1 3T
auar & 1 ey o fawfaa wmr &
ger ¥ gew faewre fg=lt & wremw
g 5wz feq o gwa & | AT F
939 Wex WTa ®, TR #, HifFgs
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#, faedr arimid &7 war o | foe
# Tzq g Y, feedr # faug fea
SATE 4 | FEGAar § are fzy 87 s
FH 21 1 @ ag WA & folr | qare
adl | afwa oF a1 aw fawre
3 i wmar %8 fasfaq 21 7 e
WY HT AgwT A0 faemr, amant
T gAwr TFT ghm, wam gwfaa g
ZAIT, WA WGTT qIHA T, At
F1, fopar &1 wemw aET @A, A
ame da fawfaa 21 awdt & 7 owrd
FAdET @i gaE aafe
AT AT FC 5FA §, F0E Afgefreroor
T WA gfrar F sedmor § e
arga faa wwa & Sfea fefees,
#fwt, wa, afoew, sam ¥ a9
a7 A% 741 (9@ I 99 a% I9 §7
e wowrT AE R, awite €
TR T qA97 F1 G99 ¥ a0 a7
TEY grn | ST AT W OWIT ZRT ) AR
#1 w9 faa SFT | T /a0 A
grft s/ W faren w7 avenw ward
ST, ATAA FT ATEAW FATE ST |
faar ot § =A% 41 w7 AT A"
aEAT & 7 W 9ATT & O Fer 8
BN VAT FT FAT KT AT A4 F AT
foe 7z s w¢ f§ war ww w40
wpdT, wwdAT wg1, 7z Owr Ffeawwr
¢ o @mg gfeawor a8 war o
wFAT & | AW @7 § 0¥ 94 ¥ wAly
&1 wfafeag s1= & wafy 7wz
AN

w97 g war 7T ¥ mreAraa

- famn, aw wfaame & oy § sfee

faar wYT g1 ag wifgd @ f& 7=
#ag gAa Fgal fw gron Afaarg ¥
farsrre waT wreEraa i faan, afws
A orEmaafaya s faawg . . .

Shri K, SANTHANAM: 343(3).
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st go dlo arwEdr : Iwi(3)
¥ oarz ofr fort e wadft g9 Frat
¥ fao 19 W0 SFAT 8, 79 TH F
fa;, a2 1 79 97 FHAT FAF
o ®A Far A feafa qet a7 a2
% ﬂ'm‘?ﬁi'aﬂ’mﬁ' F2 HHA G | HEAHT
TH AAL, FHA € K A, WK
FHA a4 & TEq IA AT q¢
fasre 7Y fwar & femt & wfa
F1 &, woRdr Frw § fao ey #v
TAR Z T E 7 e qum 9y
St & faq of  wisFwa AT A
€ arg 74 2 | FOAT F oATAe W
W 4 9999 AW5 FT OO0 HEEHT
T W, AT WA AT FATL TA W OHIF
W 09 AT ¥ AT F7 AN
aar wrar wifed

Afga o fAda @@ & W
TET FLT FT TAA AMAT & | HAT
ANFE & weed & Aws @7 97
08 EWX ¥ waarr g, faaw
t T ey widt & = T @i
93 ¥ AN &, 3T 7 ¥ faw =y
WTAA ATH F TW OFT 94T qE Aq0ET
war | wRAfEt & faq odfr =T
#r 91 wEar 2 fw v wrd Ffeard
q 71 1 afEa gIw AFEY T T4 L,
HAAT &1 &, WA qZ FT | HAAT
¥ arq sufaaa weT 2 71 37 AafaqqT
29 w1 @ga §F #=fyara & 4faq
FEE R

Surr BHUPESH GUPTA: The rer
port says that they are speaking Pun-
jabi, Urdu—not from the region but
as those who speak a particular lan-
guage—angd that is how the fgures
are given 13,340 are non-Hindi
speaking people. ‘That is how the
figure js given,
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Sarr A. B. VAJPAYEE:
have soid,

That

& gotre faedt 197 ardr &, 93 gwiT
fadr &1 F@a A & a1 98 FRAav
1% wq 78 & gg ol wasdar €
AAERT & W1 {7 Fer (F sewifoy a4
AT @, a7 IEH1 B FIF FT qET
frre s &, @fFa oo fam 2w s
&1 2z w1 FE @y fowifa a w1,
T ATAT FT 9T T 0¥ qE
arqrat # arfirs w6 F fora 7 9%,
TwT @2 @ Fear oo fr fawdt faeft 2
Mz wudr (GEf 8 &, = oz fama
sty a1 afewraw ot @ | 97 @
& @19 waar azar § & az fagar ww
fama gfresmor & ard sastET o )
qd AT AL g ot storrgd w5y oF 4y
T 9T 16 ¢ 97 faqaw drg § s
2o gafay ey g, 72 aw frar
XAT T fEwne 7 v 2y v fw
2 wger & face fag wEar &
gfer & T wraan #t wororg? & qraar
g} 1 g8 WA F I02F #7 A7 fog
qATT 7 gy & | AT F oaudr
F1 4907 @A AT AT F2A E 1 IW
AEA FT g7 HAG T ez gaa
Fa frrar a7t & A gwdr a1 qoam
FC & ITE 9 AHIAT FIF ¥, TR
RAEAT 1w 7 G2 7§

g 1w & uf o fady sraw
21 847 faaew oot fs & qorely i
wwar g | PR apier e o2 W wwd
f& 29 w=#1 97, 7ie7 faews T, 7o 9o
#1289 &%, Ffwa wF @ =T § @
aifzd fo wrefra et & s &
TAF A a1 &%ar 2 W7 w72
qrat ¥ 33y, s, a1 9 faedr ¥
HAAT TET 72 qFAT 21

2528
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fasr Trstwrar & ¢ a1 77 2RIL
&t <, a1 T &Y A 7 9 ) 7w
I g3 A Faedr &Y 2w, wew wae
a1 747 T, 92 faefr dany i Fr a7
wE, a¢ faedt wRIAE AT FT 7 TE,
FAT AR AAATAL G1 ATTE; FfFTTR
faedy gt arfag, az femdr smdt sifen,
I ferr T eT aiv o § faaifor. |,

SHRI K. SANTHANAM: Then,
why are you worried?

it To dto FTHAA : FlFHT qEy ALY
MatT
English.

You are enamoured of

SHRIK. SANTHANAM: Why are
you worrying about it?

At Wo &t FXWIAY : 7 TATT AT
ot &1 AeAHAT &, 72 Ara-ferd-edtET
qigw & fax  ar, uiaaediEr
diger & faq adf ar, FF calFare
T WG FTEHIC F AW F1 4T,
aifeeara & @R w1 747 41 | AL
I FAM 9T, ¥ (A4 F A
g 74 qAq A oA T4 oA
IART AT AT FTE FAT AT 74T B
ifma-afifen qige smas 2 (F 2w
srATg 2 fEar W4T, 32 317 OHT 2,
qa< wEErEA fEor agr, a1 92 Aq-
fadr =qtiEm frger & fag faar war AT
T W EH FAT T ATHAT HIT HAAT
T AT FAT FL A H, w2 A, wig
¥ T AT ATAT qET ST AT, AT
fararaft 21 < meaeft | &fewa Ausft & o
faqradt &, 3 @97 Fa77 £, (o= # AT
qAINTAT H, q@ AL FT TIE FUAAT
27 &, 72 BT TA FT AGAT T T
T AF0T TEAT FET E | FIE T HAST

F AT AITATIT A
At Fo gama : A4r g, L
wars q4F &)
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|l o dto qrwiat : & w77 waw o
fa wzTer &1 siAT o ArgAT @ W
§WTHC AT FCHUTE | W g
f o HFAH T JRUR T w4 FF 4
fa =t wr =ifzd, fe=r &1 fow
qqUS FT &I AT WA 1883 H
q4% W 43 7 727 & (% fpedy afi gri
Fifad 1

SHRI K. SANTHANAM: He ir
misrepresenting me. Even today, | im
spying it but I want English also to be
there.

SHRI AKBAR ALI KHAN: Mr.
Uanthanam is supporting you.

SHRI A. B. VAJPAYEE: For an in-
definite period, till eternity. This ij not
the way to bring forward Hindi. There
should be no self-deception, Mr.
Santhanam. I can understand your love
for Hindi. Mr. Bhupesh Gupta also loves
Hindi. The Prime Minister also loves
Hindi. .Everybody loves Hindi but

nobody is prepared to make Hindi the

official language or the Union. That is

the tragedy.

SHRI K. SANTHANAM: We have
made it in the Constitution.

=t To dlo ATAAGY : WZIZHT, F 1
HAEL T, AGTT F/9T F HgHT 7 TAf
qar wAT g |rgAr, afwa.

Surr AKBAR ALI KHAN: With
affection and consideration.

11 To o aTSUGT: L., . . a2
fadra fe=ft #1 2w &7 & § S8
fopar s 221 2 1 2w fesdy w7 fomdt ax
AEAT FT Hgd Ffwa gy wadT 77 F0=}T
SrAT T JZTeT TE FC TFG | 44T K
w2 aFar & fa sadfr Sy F gy ¥
TAFICHT 2 7 AT IS FT F AT AT
/Er wF §, v wASr wrEr af g W
arer s st & f ferdy wedr s 2@y
21 2w feedr  at Pt o =trae adY
sred § wfwa wudlt aw o< Wy oy, 7R
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{1 wo @10 FrsiadT)
@zl qdl  wL wFa A g2 faqgaw
BH I AGHAT FZAT 8, T2 Wi AT &5
Frdl FAT0 F (AFAT qrAT AT AEHAT
R 444 €aqr |3dl g ) 3w (4aas ¥
faeg awia a99 FET EAT
THE DEPUTY CHAIRMAN: Mr. Lin.gam.

Please be brief. There are so many speakers.
A minute and a half each.

SHBI N. M. LINGAM (Madras): 1 speak
with a very heavy heart at this stage because .

THE DEPUTY CHAIRMAN: Can you
speak at all with a heavy heart?

SHRI N. M. LINGAM: Yes, I am forced to
because of the performance of my hon. friend,
Mr. Vajpayee, after hearing the proceedings
of this House on this important question. We
of the non-Hindi speaking areas have viewed
this Bill not as a perfect instrument of giving
shape to the wishes and the aspirations of the
non-Hindi speaking areas but essentially as a
compromise of the various view points on this
very important question. We are aware too
that the provisions of the Bill are not in tune
with the assurance given by the Prime
Minister and the Home Minister. If even with
this attitude we lend our support to the Bill, it
is only and essentially as a, act of faith—I
want to make this clear—faith in the
statesmanship of the Government, faith in
their assurance and faith in their ability to
steer clear of all the difficulties that this
measure will create in the course of its
implementation.

SHRI LOKANATH MISRA: Even after
they have broken faith or assurance, as you
put it?

SHRI N. M. LINGAM: They have not
broken faith at all. Madam, under the
Constitution, if this measure is passed, from
the year 1965, the basic and obligatory
language will be Hindi and English will be
optional. That is to say, the position
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that obtains now will be completely reversed.
That is the position under the Constitution but
according to the assurances given by the
Government, the status quo will continue. We
have voted for the Bill in view of the assu-
rances given and not because of the provisions
of the Bill and I hope Government will
scrupulously observe the assurances, will not
force the pace, will not hustle people into any
action but take the people of the entire country
along with them so that no section, however
small it is, is injured and implement the mea-
sure in the spirit in which it has been
introduced and concluded by the hon. Home
Minister.

& T\ wgm (W wEE) 9
wamfa s, feelt & ar & (g
VETT § 991 A9 @ g, Iah AT H
woy frdge & T & ofy 99 4 & wram
#, wgl fe—amr f& wiy amrmdh
A A AT A 9w # e W
wrore ferd W 4 WY 43T weg gAY
Fodz fad o 4 AT 98 WW &
LY AT TEA Fr A g o7 fx wife-
zaaa R {1 oAy 7 @y
T 999 7 49 A {7 28 07 0
Fufa &1 *1 Wy fawar, gw =
& art § g a7 N7 hem § Y awi
wordz, feAl Fiivg a7 fadt s a9y
oY wg a1 98 &9 g1 wn g fa ow
aAt & AngEt a9 #r ghaw @
Wyt & WAt 9rET, fey, S mizad
¥ ® WET 2 &, T (wama q
U AT gHeT & A4V ¥ §g gferr
Wowg fo@ s & 1 A7 a8 aw |
HAd] & W7 TE 99 A1or a2 eT 41 AT
21 oga d aEter & of WY w3
FwEEa #y 9T & M7 g7 wwiEe fw
g @4 9Ora Tl & arg faw w7 99
74 W17 {ora®| T 5 & SEEy
gafa 73 oz oF € F &% | g
Tay (% wmae ¥ gF a1 § aga wer
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el A o1 Y & | 6F av a7 18¥e
T A Q8% F w0 ¢ o7 (F q7
Far 41 fF =To wgife ¥ s wq &
=4 T W fet a4 fr g4
fewt gare & oY A A AwF
&1 A TR AFT § A4 Wg g A0
a9 T g W q9 A0 I9E0 fiEd
T 9a FT W 1 Fm oA afadr
w1 Taq & far o7 W ¥ gy St
F1UF AY AFC T & [Aq HAT
g ol & % ww A< § A
61 o e g AT B sEN a1 g
AT F AEEEAT qE § A
TEEINZA] g9 39 ANy AT &
I 92 TFETIT a4 HT 297 99 T8
T @ g ) Al 4% gy few
IAGT § 9% T FIT 79 a9 ¥ (G4
FAT &S wefgd v aEF 2 faer
T F1 W@ T AL TS AT F
f g gl 9g = Wi —aT g O wEm
q marar v 5 gardT g=u1 a1 g
& afer gv wadi 7 g9 Ty &
o T g T & | at W wS ww
78 2 fr g ag e & A T
AT A AT AFT AT FAE AT
q A qg F0% yafe g g ar &
aagal g gz fam st oo & 4w
fass &1 gomm weer & 7 oad 9 1
fedi-vgs | & # 7 s
AT § | A8 I AAT Z |

Y siveraz et (fagre) o Ade-
WE WET |@F § | .
St TR wav o @

#f Qo dfo FWAAT : HAS T
FET 7AW E

ot T W@ ST AT E 1 AT
oFf G URAT F AT9G gA F6, TR
fawr frm avg & Towmw &g AT
a1 AT ata A1 | # ferdT-ST A sy
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ST FT v e Tl fEar 2
§ waT #1 wvd e fear )
ar 7 = ¥ v aw & AR A s
Foman g & wman g froag faa
Sar wEr g aga wear @ W fara
ET ¥ 91T § 45T I &

Tug DEPUTY CHAIRMAN: Mr.
Chordia.

(Several hon. Members stood up,)
Do all of you want to speak on
the Third Reading?

Hon, MEMBERS: Yes, yes.

Tue DEPUTY CHAIRMAN: Mr.
Chordia, please be brief.

= famEm R ReATETEET e
ug W1 fadaw w3 ofm g s 7@ 2
FaFT a1 & fatm s € § oW
1Y 15 A |§ g7 HY AT we g
fF feedy & are & it &% oY 399
=odT wfa agd dnft @ 2 390 749
AATT L AT FATET TG0 00 | Hfaam
H 7g T9q & € H N1 AT 47
f& gecy S0 aw fzwdl &1 wyw aay
AT T TCE F F7 T dfqarT
TN ATAT WA F1 AT Wged fzar
T AR wree fanw wTER F o
IUFT 43T WEA a9 ¢ | § IE
art # 37 fafiw agar F8F T g,
# oft @ | 4% fAdeT A 4rgan
¢ e w3 wit 7% wodr 7% w1 oga
ST owar g 1 gy 9giET AW
W 7 g 2 qut & & gl faard
TR AT FY, FAT W7 A AT 7T
A AT ¥ EiHae Fh HTAT
WIGT # & A W IO FTAT FOA
AT A famm AT A § o7
femm

AT LR ATH F 413 W 7w 5 faw
FT T THT AGN HET AT GHAT & | FE
g e ¥ & S AT AEgwET §
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[+ fawagm v Wriyar)
STH T # AT S WE F A )
BT g A 9 T ST F <A 41
g1 T g | A gwie gadfoe s
& W1 A E A #, § awad E
qg WINT FWTEY WAl AT A1 U
ot ¥ T ¥ Wioww 2 7w
AT B1 W9 A1 & | od feafy #
& gt wE GF w1 7% z9 famm A
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qTeT A deT wiEF & | a7 & FEgEEo
g wifegd w1 fe=l gaq vl & fadr
uw famme w=x ww dure fwan s
sifgr 1 fe=ht %7 Tafs & fod adwe
afq aga ot § W wafad & g
At wreat g % = & ofa swres
F FT Gq T4 A1 4gq WG, T |
(Many hon. Members stood up.)

Tre DEPUTY CHAIRMAN: 1 think
those who have not spokepn on the Bill
should get a chance to speak pow
and not those who have already

gardy afi fos gwe ot vl 2,
39 31 A o Afer o

FEET & A7 qrAAm IEamfa
werAn, & T #1330 § e g
gt @y fasmw faw gare fza
wia § | 7wt gn W PR e
# ey 1 T Aot AT T AG
&, ZATE TvwT F1 0w aregiaw faanr
forea T W fagm eqrq s =ifed,
I T WTEA T ATOTHT H ST (T
gu oAl w1 ufaers, w1 s ®
feedt v mifww 2, = wwe 32—
ATTHE WA § A 9y asrEEy
famrl 9F 297 &9 () TEE, T
fasmm 3¢ s TR AT WIS W
sl {5 a3 AerEEl (EFAvEl 7 e
@Y st TEE W FlEA [EEnaEl a7
Y .3 TTERE | AT TH T ¥ WU &
qfe =1 20T Wig 2 /(7 ST A
% forar, faedt & (=71 99 £ )T oo
v § AT aw () afa @ wa fw
s F7 =& wig wy g (Time bell
rings.)  ug {gwz W1 &1 5w qed
FanmimEm i g 39
AW ISET WAl AifEd | Sar fw
QAT WEIEA A dqran F gEre we-
sifwi %1 39 9§78 €1 ¥ = o
qZAT WY FHAAT HAAE EAT e,
Fa% o wger w1 aifgg Afwa
& g wew 2 fg F ahw
7 g f5g s wafes @w

spoken.

Mr, Tarig, you have not spoken on
the Bill,

ol uper) o -l - o) ord

- ot (RS pSee 1 (peesS
&y A Wl o el el e
Ly ode &S 2 dmd g el W)
S Wyl 2 Wl g1
R ™ PSSP R ) S R ¥
- A e g Uilgy gR2l)
B &t S a e
aygd S oS gkl gl ke
S0 8 IS S Y e dllie S
I 5 B L RS
el e 2 ad KR
G o 2y Rl
o el dopn )l &5 axily
5ol e foge | olasil
S5 ot byl ae i
28 e Ut eyl e
K ol o S Wiy 5 2 Uls
lylloat 9 2 Ugs ¥ flasxal
e ok Janla e = 2 L

=
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& g o ¥ Joas e ‘.'.-.J %
ot VRS Yy o S
S S el ols
oty 90 S e oA
o Upiegd £ oA 9K S e
by & 2 S S e e
pP & gl gl S GS cade
asleb 9B 390 e gFem gl g
B P R LAY S S
B 2 e S e S egden
waxd S ada S Sy gpS
TCINE_ P PRIV 3% FA TN ] gy ale
¥ oope U] p 0l
P oy S5 el Slaer joF
-Syn gyad s 5 K G
ol o g s
NIV LI R VI SR S
ol wate aly 51 e
o' o Lrded = s 3y Las)
-l 2Kl 8 Oy eegsd \33,5 -
s g_s““ st 9 e ) u’ P
Isef 3V o 3Rl yae allie g
Lt B R R FUN
] Sy & -2 e R S
w2 pal BRa S
& g Fyw 85 ed Ligma L
e g2y 2 S e el f
ooyt 68 saie e gy
Lipel S o2 &8 A5 Tl ¥ wil,
St Y Sy 8 ] e S

N R R T Y
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o gbeols & i ol
8 508 & W gl S S an
Ll oM U ce & b oode &y
o 2 Ko S K s -
Sgdle 8y 2y o8 S S
o o P 2 e s 2
Wi iR vy Ba) g8 S e
ki 83l oS caie S omy
Rl e e ger S W
- & e oed G sld cale

) & L'l" e i3 4 Uﬁl Ladd ‘_’i‘

P S . LN CYPE R, 1o
2 oy SNl 8 K e e
e oy S e P - e
o Jw By & E S eadydye
& et B e gpd SS
o e
5 - &2 sy Al K il
wygrd Mgy S sdy (ul & oS
ot o5 Oyt Wl 8 e gl
Hé%mneel_,a,lﬁ,ﬁﬁ’s
il 6 dele g8 el
i PO SPPIVET SN ¢ PR -
PUNRIPUIEC S S
POVEE SR PR R P LN P
S ot eden S Bl e

- Flagpa S wygyd S pl gl

=t To gwo wifes (wmp Ak
FilR) : dem fedt da7da, a@
T 91T ¥ TOEF ¢ afeF 59 a19 9T
wer g 5 it 7 ey & A%

+[ 1 Hindi translation.
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[r mo maro afe)

T qoF FT UF {1 T4 § Al T qoF
F1 AT F dwdl & | qH oS
7w agr ¢ o e AR
qUAT F1 OF gHC F qAAS F ATHC
=er g7 2§ e O s a
F18 wrer AGL 2 | HUHT oF dvREAT
am 2 afgw g Ao g T
WIT 70 A T4 AR &1 TFTAET AT
#, wga & gfaar W, fe=medt &,
faomea & v g@dy a7 oow A
HTET 2 A1 aFEA v GEHY JE e ar
TEAATA ATTHT Z1AT & 1 A TA-HFATH
Faty 2 a1 gy fg=hr ¥ v aamw
1S dar w7 F A fF oF g A §
feorn anwdt 2 1 ey =7 g 1 3
FYAET 2 1 TH A 1€ T AT AEY ZHAT
arfarr (et & S & 1 597 o qpenifaar
2 fa ay fg=f &1 o OefT FATT 7 a9y
ST T A & qTET | WL A=A F
g g7 g1 ) fz=r & A oF Ar £
H 2w g7 T fredt o & aEa
17 A1 ZAFTAY S54aT g1 a7 HIEgEE T w0
orET 21 3H AT A g7 &1 T FAL
WAF 49Td {5 awEl 1 gEa avw
@A A1 FAT FHL ERT | qH ET FATH
gz wed AT g S AT S e
4 oY wy F4 v e qEa
THET TEAHTE FIA F | @H TH AGW A
3§ fawraa @t 2 afen fawmoa
I AR & S A T (7= & g
W AT A1 AT FT @Er FL A
At w7 fgr w1 1w A9 g,
q HTEIY THA ¢ HAEl AT
ot 2 | W & gwwan # fr oawe
ST g fam o9 797 @18 & a1 gw 6
FiT faedt sl whaE &, T TH
ara &1 & (50 % gw feg ofer &
3 Tapkl AOTE FE9 & | 9gd A1 "9
e ¥ &1 74z ara 7g1 mi 5 fggee
1 e fowa awfw fFar ag &7

< f uz fo=h ofan § ag am-fed
afzr & 1 fegem 1 ooF Aew 2
IAFT 0F &Y qAr @, A1 fegEmr 2,
arfedt 2 AT 8, smd &g @ o
Tar & 1 forsh ad wr = & 5w wae
ey aar 3§, fomdr araydY AeE
AT THERIF 7G| T4V | FE T60 I
ww & war {7 oAy agy A fg=h W@
e & forast a1 a9 997§
Foar & 3 qutw a0 | aCeaTeT
Fear fF 41 39 fa«q #1 oF wwd
Ty wWA 7 | 98 W FC 981 (% a7
fg=1 |17 oust &1 @ § afew ag
a9 ¢ fF 78 1w @ ar W
SETA & I Z9 F AHTH A1 F 1 HATAT
Fiferr &, gorer &, dgeAd § ag
weAT wifed f widt @2 =3 aow &
waEad g1 a1 97 fg= g Al g A
AT HA A1 Z (% 79 0919 & qurd
T T faa an fewmga w40 A
TAH] AETT DI AN )

KAKASAHEB KALELKAR: I think it is
no use our accusing each other of mala
fildes or anything. The fact is that the
whole struggle for independence was
headed by people who were used to the
English language and the whole
Administration was also used to the
English language. Those practices and
inertia are still prevailing and it is not the
champions of English but the champions
of the status quo who have captured the
whole Government and they want to
perpetuate that situation. Today the
assertion of the people's rule and their
language must be with the provincial
languages. A sop is being given to the
Hindi people that the regional languages
will be subordinate both to English and
Hindi. Because they cannot plead the case
for English only they bring in Hindi also.
They always say English and Hindi shall
be the general languages for the whole
country. Let us assert therefore that in
the ~ States
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only the provincial languages shall rule.
When this is finally established, then will
come the" time when Hindi could be
introduced. Today in the name of Hindi
the position of English is being assured
and strengthened. Now, I would support
thi; Bill simply because we have to pay
the price for the predilection of those who
have been ruling us so well. But I want to
warn them; English is not going to be the
language of emotional integration. During
British Rule they said that English was the
only uniting factor in the country. The
knowledge and use of English now is not
going to unite us emotionally. All the
other great elements of emotional
integration are being disregarded or being
minimised or even opposed. Therefore I
am sure the continuous use of English is
going to weaken Government, is going to
weaken our culture and ultimately the
masses will have to rebel against this rule
of a foreign language. Therefore those
who care- for the unity of the country,
those who want that the country should be
strong and united. should shed this feeling
in favour of English—really it is a feeling
in favour of inertia—and unless they
come to the rescue of the people's
languages in the States first and Hindi
afterwards, they are going to lose
everything in spite of all the good name
and all the progress that they have made.

ee e 2 L}’f" J’ e _.e"-:

FUR R R )
&y Jp Al S () oo gt
&S 90 Dgmaw &3 gpe - gb Ko
s S M0 e cyen LCanoy &y
b oghlee K S eegle 5l &
[ & Qe e A Ly$ d(:‘«-”
Glare K o LI N SR Gy TEN
e e S & e Lala Ula
80 RSD—4.

ey gl K Wy JRe s
alyy gyl 3 e &nyaleS o len
o sl @@ e g
Wbl WS o e el - IS
S vy gh W8 e e g &S
GO e deals U e
o OV AR SRS & Uiyl
W £ Degn g8 8 &S . SR8
Ko o g0 5 e e
¥ o e a5 W -
I g T
o) =2 e LS UL PE-EN )
S e PRGSO e b
sty g & g8 K oee om
Mam S ol S eyl 2
e Sl - B4y eas S
oSl e e S agle i
& K deman Sy oyl WS
Sy gyl Dasle A soda
D B D
obr e e S eglame
e S oFe 5 N Ao dlayd
iRl mlys 3 pfaRame om
- ko P gt W dlad e
e I R < L e
ke T e ey e 82
Ko mar & N5 3 =lay oS
ohe s et B e & amgw
O IS & Al e S Sy e
ob Bk gyl & glels S
Byle o2 e le X5y wld
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[reattion  fof I eslit o]
Sl e Uy - L.!)JL' oo
o™ B g0 b Sy S Sy
b SRt g e s - 2
U5 P heem S slipelal,
el e b S e
g 2 o dp e e
Rty My cged e EIOTP

s g N et gt S
Kopse o M"' f_)h. oo
R B N
SHRIR. M. HAJARNAYVIS: Madam,
on a point of order . . .
e b S Uy o
D A aliTa L B
wykade & oyl yl e P
oetydd Wl 3 e S 6 &y
Pl ep e ole
SHRI P. N. SAPRU (Uttar Pradesh) :
He must not mention the President
THE DEPUTY CHAIRMAN: You
must not mention the President at all, no
reflection on the President. You wanted

two minutes and your two minutes are
over. (Time bell rings.)

pendlen LS Y gl o2

— e I S ) o e
&S yn laly Uy & Oy gee
S 20 gl Wl Hae  ode w,
ENVYe 2 TRy gy ey -
S 190 e & g LS & e
oo - Em gae 0l o6 e oy
b S e ol SN S

[ ]
-,__.’

THE DEPUTY CHAIRMAN; Your two
minutes are over. No reflection on the
President. Please sit down. The "Minister
will reply.

el S P ol b

Jorl & o el U e
sl et o S 21990 &agyd S
aled S a - S a gl
& o Ly Rl S e
Ut SRl Y e ey oot

R 2SN
THE DEPUTY CHAIRMAN: Order,

order. Please sit down. I have called the
Minister.

Do dlon (S Y g ot

oo el o8 o000 o oyl (e
A Sl el oyl Al e
oy S oEi990 &S & ovy la S
o e -2y o oSl e
o - A Pl el g ol
P00 N (M &S b U
ity S o gyl A b

S B S S S P

Tt ey s w0w afew’ (97
w3w) - wEraay, § wA faure g g w0
AT TEq @ T E | § a8 FRAr g
f oy faaas gare @faam & faars
& AT AtaaTT S FF AT T IEAT
w0 & | 7 faw uw A #7 a0F T
o @1 eare fae 9w g fa
¥ fgefl w2 T aw T TR T
AT FETa FTHIT F U qra q7-
FIOA A TG w54 9 1 39
e &7 w4y i st oy w2y 9 fgedy

f[ 1 Hindi transliteration.
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x AT SMEd 3% 9% iF afwedE aw
g1 72 fezma a1 w€ 9t x5 ay dv
W & w=T, g W & A foe)
W & | gEE AT dr a7 I 48 o
fearam &1 wf ot & F wox wIAz
feedt W 3 1 T 5@ § Tww fewrensi @
gaadr 7= 7 f fgedr o o & Wi
T AT R ST AR FE T |
S AT H A1 3w F OHr araraeer
9 AT W AN wwAq air iy freEY
drar =fed J T vy At v g
I ww w{egE o A = § da
W @ G AT T w9 0% WOwegal
T gATq WA § fEA T qE F7T
faar | gards arafas mET F aoET
¥ 7T 37 WAt (et &1 g=faaT v
& fordr fr | Fomrr o o g
Jo Yo ¥ gridrE ¥ fet ¥ 7gw 11
ST wT & A fgrlr @ | s g
fodr on a0 & W W WAt ¥ aa
T THEY TCH FIE qESAr qG¢ 4T
@ & 1 N I g A e
TETE 7 UF IO F199 #7197 fF 91
Sefreferas wgw fordt & & =0 oy 2
g Ffea 2883 T H gard adawm
Tregafa T wast ® gt are aror fagr
fow 9% gATE HEToee 99T GEq °
qT% W9 FT T .
Surt R. M. HAJARNAVIS: Madam,
on a point of order . . .

oA weEw gim arfea’ gurd
TRE §EE & 4% el § T
TR Gepa 7 aga famd fadt & am
Fug 47 fv 52 #wmr ogw i A
CEARET I

SHRI P. N. SAPRU (Uttar Pradesh): He
must not mention the President.

THE DEPUTY CHAIRMAN: You must not
mention the President at all, no reflection on
the President. You wanted two minutes and
your two minutes are over. (Time Bell
rings.)
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o epreaTs w1 w9
fams frdfy foew 27, 8 fod 73
AT wEa § fF oag el § wo
W F FET 4 | qagd TeEdfd §
8% o F 77 war v fF gecy do
912 @7 w7 g g | W gaw
WTAT FT qTe Tl foar oI w@r |
Tue DEPUTY CHAIRMAN: Your
two minutes are over. No reflection
on the President Please sit down
The Minister will reply.
ot emTata g ‘wfea’ - F a7
Fgar wEar § o fw & afa
QRS Y TeAT F Ay AT HASAT AL AT
SEF FATC 37 1 AT fzelr @
e [T AT BT FTH WqAT § T |
Tue DEPUTY CHAIRMAN: Order,

order. Please sit down. 1 have called
the Minister.

At erreara wAw arfea o gH
TE 4 fedt 1 g wahay s wr & 7
T AV Y HrCerr Ay 9w V@ 2 fE gasy
T & a7 A was ) 7 ) 9F o«
arq 97 wE U0 g | § awaar g 4w
a7 fae Zatdl (A= & AT 3 & S
Hew % fass 2 1]
THE DEPUTY CHAIRMAN;
down.

Please sit

SHRI R. M. HAJARNAVIS: Madam, this
Bill marks a landmark in our transition to
develop one language for this nation. I do not
regard this Bill as replacing one regional
language by another, as the hon. Membe” Shri
Vajpayee, was pleased to say, but of adopting
a common language which will serve as a
means of communication between the various
parts of India. To hear Mr. Vajpayee's speech
is almost to admit that on the 26th January,
1950, a magic wand was waved in this country
and after the Constitution came into force
everybody could, if he wished, speak Hindi ay
eloquently as Mr. Vajpayee. Yet,
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[Shri R. M. Hajarnavis.] on account of]
certain cussedness we' refused to do so. I may
submit that in this he is less than fair to us, non-
Hindi-speaking people. Except for a very small
minority, an unrepresentative minority, here no
one say that he will not speak in Hindi. But as
the hon. senior, respected Member, Shri
Kalelkar, said, we are presented with a certain
situation. It may be that if he accuses us that we
have succumbed k> certain forces of inertia, if]
such a charge should be made he may say, we
cannot defend it. But it must be remembered
that here there is a large portion of the country,
a large number of inhabitants who could not
speak Hindi, who found it difficult to speak in
Hindi. If they felt that their ignorance of Hindi
stood in the way of realising the natural
expectations, say, entry or promotion in
Government service, business, etc., those
apprehensions ought to be removed. That
problem has got to be solved. Now, Mr.
Vajpayee did mention the problem. He said that
so far as 6,000 persons are concerned, they
speak Hindi. There is no problem for them. The
problem of only 13,000 has got to be solved.
Now, how is he going to solve it? If he did not
have a magic wand in 1950, I am sure he does
not have a magic wand in 1965. During this
period some progress has been made. It may be
that the progress has not been rapid enough to
the satisfaction of mahy of us. But some
progress has been made. Now, the progress
may be accelerated is a proposition which can
certainly toe advanced and which we have got
to consider. But to think that it is a practical
proposition to abolish the use of English
altogether in this country is not to have regard
for any sense of reality. Those of us who do not
sneak Hintfi are yet very enthusiastic
<urpnortprs of Hindi. We know that we belong
to an unfortunate gen'pratio'n. When we wére
born, we found ourselves under alien domi-
nation, much against our wish. We had to learn
an alien language and we have not  learnt it
well. Mr.
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Bhupesh Gupta had to spend several years in
England in order to learn English. That is my
despair.

SHRI BHUPESH GUPTA: I can fully assure
you that Mr. Asoke Sen went there to' learn
English. I believe he stayed in England, Poet
Rabin-dranath Tagore said; You have not
learnt English and you have forgotten Bengali.

Many of us belong to that category.

SHRI R. M. .HAJARNAVIS. So far as We
are concerned, we have neither learnt English
nor have we devoted enough attention to learn
our awn mother-tongue, in which we are not
very proficient. Mr. Vajpayee is only one of
the few individuals who are fortunate to
express themselves so well, so eloquently and
so effectively in their own mother-tongue. I
cannot. So far as Hindi is concerned, all the
Hindi that I know is that which enables me to
make a few purchases in the bazar. But we in
this generation have got to live during this
transitional period and you have got to make
adjustments during this transitional period.
Now, we know with what poignant feelings
we lend our support to this Bill. It is difficult
for us, at this stage, to learn Hindi, to become
proficient in Hindi. If tomorrow the language
in this house were Hindi and if I had to speak
against Mr. Vajpayee, I do not think I would
be able to express even the broadest of
propositions.

Suri BHUPESH GUPTA: Mé&ny of Us
will have to get out.

SHRI R. M. HAJARNAVIS: Let alone
express the delicate thoughts which he
mentioned.

But we realise that these nationa' issues are
not judged in terms 0? one's personal fate. We
have got to make certain adjustments; certain
sacrifices. We are prepared to make them.
Speaking on behalf of the non-Hindi-speaking
people 1 would appeal to the Hindi-speaking
people
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that the difficulties are inherent in the
situation in which we find ourselves today.
What is the Hindi that has to be evolved, that
the Constitution enjoins on us to use? I will
read article 351:—

Appropriation

"It shall be th, duty of the Union to
promote the spread of the Hindi language,
to develop it so mat it may serve as a
medium of expression for all the elements
of the composite culture of India and to
secure its enrichment by assimilating
without interfering with its genius, the
forms, style and Expressions used in
Hindustani and in the other languages of
India specified in the Eighth Schedule, and
by drawing, wherever necessary or
desirable, for its vocabulary, primarily on

Sanskrit and secondarily on other
languages."
Madam, this vehicle of common ex-

pression—which will be Hindi of course—
will only develop if we proceed gradually,
resolutely and we make a determined but
cautious approach to the whole problem. And
we are alive to the various problems which
have been mentioned by Mr. Bhupesh Gupta
and by Mrs. Seeta Parmanand the problem of
entry of youngmen into the all-India Services.
It is an exceedingly difficult problom and a
very delicate problem. I do not claim on
behalf of the Government that we have found
a ready and easy solution, but it will be
certainly salved so that no linguistic groups in
India aire placed at a disadvantage, so that
they will continue to enjoy the same
advantages which they had before this Bill
came to be passed.

KakasaHEB KALELKAR: But you have
not justified the encroachment by English into
the provincial languages.

THE DEPUTY CHAIRMAN: I think all
those points have been made clear.

SHEI A. B. VAJPAYEE: Madam, before
the question is put, we would like to withdraw
from the House with
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your permission as a protest against this Bill.

THE DEPUTY CHAIRMAN; That is left to
you.

SHRI G. MURAHARI (Uttar Pradesh): I am
against this Bill. I am tearing it into pieces and
in protest walking out of the House.
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THE DEPUTY CHAIRMAN: The question
1S:
"That the Bill be passed." The
motion was adopted.

SHRI T. M. DASGUPTA (Tripura)-Madam
Deputy Chairman, I would like to draw your
attention to the fact that one Member has torn
the Bill on the floor of the House. I think this
matter should be brought to your attention..

SHrR1 BHUPESH GUPTA: We have not
taken any notice of it. This thing should be
expunged. I say that it should not go into the
press. I suggest that this be expunged.

SoME HON. MEMBERS: Let us ignore it.

THE  APPROPRIATION (RAIL-

WAYS) NO. 3BILL, 1963

THE DEPUTY MINISTER IN THE
MINISTRY ofF RAILWAYS (SHrRI S. V.
RAMASWAMY) ; Madam Deputy Chairman, I
beg to move:

"That the Bill to provide for the
authorisation of" appropriation of

j[ 1 Hindi transliteration.



